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. I Contempt petition NO:‘: -—-./
. E - ‘. Reviey AppliCation No. - / .
3 _ |
K :;if“f:”- o 'i ,A Pplica nt (s) gf"\-i m ’D/e/\/\ \‘*\ ;
| Fospondont (g U 0.1 gt —
‘ Advocate for the Appli
i . pplicant \
;o S (s) @ P @OY&J’\ B K T‘\’\AJ)(O(KY
| Advocate for the BQSDGﬂdent(S) C(J) g C. .
- | o ) L
Nc!tes of thel Registry 4 Date | -
| 1 i ’Ul‘der of tha Tribypay
T ; |
1 ' )
T e P 5
v - ¥hisyapplication 15 4, 25 46,2003 | present: The Hon'ble Mr .Justice D.
S ; & farml but Ao e e ‘f .ChOWdhury.Vice-Chaimm
:;‘F‘-N .;:‘ ".“’;‘ - j\‘“ - ‘ j. ° ., h'" .
St ﬁ;':«n'} 'm'r "_"“; "r“‘ ‘f Heard Mr.B.P.Borah, learned Sr.
S b Re s " : 'counsel for the applicant assisted
. » IR } ¢ i ‘
vi%}lc ji‘Qllmx ;\()g@qy?/q/g i i Yy Mr.B.K.Talukdar. learned counsel.
Draitcd B 5. N G% f i Issue notice on the re8pondents
li ﬁ/’ \B\@ i l to show cause as to why the applica-
" l .
é’, &, &mm, i ! tion shall not be admitted.
N %‘ [ Also issue notice on the reSpon-
I dents to show cause as to why interim
%Hp&fi Falem o9 | order as prayed shall not be granted.
@MVe Vc,-‘},}‘ returnable by four weeks. £
o In the meantime stat.us quo as on.
today is dieected to maintain *as re-
. gards .the occupation of the Quart:er-

II at old postal Colony behind Impha}

Head Quarter by the applicant. = -
List the case on 25.7.2003 for .

admissdon . ”

contd 0/2
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0.A.142/2003 o o
. Contd. SR A _
25 .6.2003 Till then, the operation of the

iug order dated 30.5.2003 directing the
" applicant to vacate the’ quarter by 31.
- . 542003 as well as direction for penal
o rent recovery of Rant from the applica<
" nt shall ﬂ:f be k&ptlifi alieyance .

g
. Vice«Chairman
w ®
25,7,2003 Present : ‘he Hon'ble ‘M, N,D, Dayal,
Administrative Member.

- Heard Mr. A, Deb Roy,'learned;Sr.
C.G.S5.C, for the respondents.-'a
| The application is admitted, Call
for the records,
List on 29.8.2003 for orders,
| Interim order dated 25.6.2003 shall
' continue., .
J

Member
mb
29 8.2003 The respondents are yet to file
o wrltten statement. Put up again on
.24,10,2003 for orders. In the meantime,.
CL7  interim order dated 25.6,2003 shall
L continue. |

[~

‘:Q’M_ . Vice=Chairman

2#;(0‘03 7W vt W"\ \4.‘?)’90‘/*1

o Q%)w«) L\ 02/6’ \U O %
| ™ Lo
29¢1612003ﬂ,~”lwritten statémeht has filed. The case
{ » . may be listed forg hearing on 5.12.2003.
e Interlm order dated 25,6.2003 shall

contlnue.»

to By .
L/\/’
. . e -y

Vice-Chairman.
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1.1.2004 On the prayer masle by learned counsel
for the applicant, the case is adjourned
and listed for hearing egain on 7.1.2004.

Member (A)
bb

S 1 oy | 7.1.2003 . Counsel for the petitioner is

- absgent. List the matter on 23.1.2004
eﬁTﬂk“&*~ S et for hearing.

Ao e Qpploasnt

- \CJ\)W
_C%iZ/—’* ‘ Member (A). .

mb

20.2.04' Heard Mr B.P.Bora, learned counsel
for the gpplicant and Mr A.Deb Roy,
learned sr.c.G.S$.C for the tespondents.
Hearing concluded. Judgment reserved.

\cn

Member
P9
3.3.2004 Judgment promounced in open Court, kep:
- in separate sheets. |

The C,A. is dismissed in teams of the
order. NO costs.

mw

Member (A)
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| ﬁ' CENTRAL AUMINISTRATIVE TRIBUNAL
! GUWAHAT I BENCH |
| !" .4, / R.A. No. .142, . . of 2003.
) ; { | | ~ 3-3-2004.
(. " DATE OF DECISION ccsecceccacooocse
ves o d ,f.S@tm Th. Meena Devi  , , ., , . . . . . . .APPLICANT(S).
i
C . 1Sfl,BZP'P9Fa;&,B:K:T?l?k?aF,, .« « . ... . ADVOCATE FOR THE
i APPLICANT(S).
: r 3
!
| E '~ VERSUS -
o o . t % .Uniqn ,of India & Ors. . . . . . . « . - .RESPONDENT(S).
[ .

S#i A.Deb Roy, Sr.C.G.S.C. - _
SR A UER ROy Sk e e e e . . . . . . . ADVOCATE FOE THE

W RESPONDENT(S) .

THE HON'BLE MR K.V.PRAHLADAN, ADMINISTRATIVE MEMBER

j

THE HCN?@LE

| |
1. Wh?tﬁer Reporters of local papers may be allowed to see
the judgment ?

2.'To!bé referred to the Reporter or not ?

3. Whetlier their Lordships wish to see the fair copy of the
juigﬁent ? '

4. Whkther the judgment is to be circulated to the other
Benches ? - '

Judg%ent delivered by Ho'ble Admn.Member

|

|




CENTRAL .ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

Original Application No. 142 of 2003.

" Date of Order : This the 3rd Day of March, 2004.

The Hon'ble Mr K.V.Prahladan, Administrative Member.

Smt. Th. Meena Devi, ' ’
Postal Assistant, SBCO, Imphal,

Head Post Office, Manipur ..cApplicant :
' By Advocate Shri B.P.Bora and B.K.Talukdar.
- Versus -

‘1. Union of India,
through the Secretary to the
Government of India, Ministry of Communications,
Department of Posts, New Delhi.:

2. Director of Posts, New Delhi.

3. The Chief Postmaster General,
North Eastern Circle, Shillong.

4, The Postmaster General,
North Eastern Circle,

'Shillong-793001..

5. The director of Postal Services,
Manipur, Imphal-795001.

6. The Postmaster
Imphal Head Post Office,

Manipur.

7. Shr1 Thulzachin Paite,
Night Guard,

Office of the Director of Postal Services,
Manipur, Imphal-795001. . . «Respondents.

By Sri A.Deb Roy, Sr.C.G.S.C.

ORDER

K.V.PRAHLADAN, ADMN.MEMBER,

This petition is on the plea of the applicant to
quash two orders passed by the respondent No.5 on 27.5.2003,

as at Annexure-16 askihg the Night Guard at the office of
the Director of Postal Services to occupy the vacant. room in
Quarter No. Type II-2 01d Postal Colony, Imphél and on
30.5.2003, at Annexure-17 asking the applicant to vacate
Staff Quarter Type III alloted her by which sﬁe had been

given time upto 30.4.2003 to vacate the said quarters.

.contd.:?2



2. The applicant, a postal Assistant was transfered to
Imphal viae ciFele Office Memo dated 5.3.2002. She soon
subﬁitted‘a‘representation on 13.3.2002 to the Director of
Postal Services for allocating a Type-II quarter at 01d
Postel Colony near to the office in order to look after her
two small children‘dufing "lunch/tea time'", - ' e

T The Director of Postal Services

alloted her a vacant quarter Type II on the condition that

-she will vacate it as and when required by the Post Master,

Imphal, vide letter No.D4/HAC/IP\dated 11.4.2002 at Annexure
A/4. She occupied the same on 12.4.2002. The applicant Qas
alloted a Tfpe I11 quarﬁer at Palace compound on 9.10.2002
vide order datea‘9.10.2002, at Annexure A-6. The epplicant

submitted a representation dated 9.10.2002 requesting

"allotment of a vacant house at the old colony instead of

palace compound, in orderito take care of_her'twofsmall"
children. The petitioner claims the£ the Director of Postal
Services called her to his chamber and warned her to.vacate
her quarter by 1.3.2003.[ He also wrote letter dated
28.2.2003 to her that sindeithe house she was occupying had
been alloted to the Deputy Superintendent of Post Offices,
Imphal she had to vacate it by 1.3.2003 or face eviction.
The applicant submitted representation to respondent Mo.4 to
allot one vacant type II quarter in old postal colony vide
1etters dated 12.3.2003 and 25.3.2003. The Director of
Postal Sefvices vide letter deted-25.3.2003 at Annexure A 11

imposed a penal rend @ %.6355/- per month on the applicant

 with effect from 2.3:2003. This was waived upto 30.4.2003 by

the respondents.
3. The respondents say that the applicant was alloted
the vacant"quarter of the Postmaster, Imphal on the’

condition that she will vacate it as and when required by

Contd..3
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the department or the postmaster, Imphal. She was not
entitled to the said quarter. She had been alloted a type
III quarters at palace compoﬁnd, Imphal on 9.10.2002. She

had been deménding accommodation at the old postal colony

"~ behind Imphal Head Post Office complex, where there are no

vacant accommodation available. Many lady staff with small
children are staying at tﬁe palace compound, about one Km
away from the'applicant's office. No penal rent had been
charged as per directioﬁs_of this Eench;

4. Heard both the counsel for the applicant and the
respondents. The applicant was officially alloted a

residence meant for the Post Master, Imphal and despite

vorders dated 24.2.2003 and 7.4.2003 she did not vacate it.

She moved - the Guwahati Bench of the Tribunal vide
0.A.N0.95/2003 dated 8.5.2003. The Tribunal stayed the'order
of the respondent dated 25.3.2003 imposing penal rent @
Rs.6355/~ per montﬁ on the applicant. The respondents were
directed to consider any representation of the applicant and
pass an approériate order. The respondents; vide letter
No.30.5.2003 at Annexure/%;}7 rejected the applicant's plea
and asked her to vacate her residential quarters of the
postmaster and.ﬁove to the quarter officially alloted to
her. This letter of 30.5.2003 also conveyed to the applicant
&Tg% the order of the Chief Postmaster General to vacate her

quarter by 31.5.2003 failing- which penal recovery would be

' effected.

5. The applicant étd fa11ed to vacate the quarter she
ez 8 ket .
was ocupying despite letters from appl&eant- The two vacant
quarters at old postal colony was used for etorlng old
valuable records and for the watchman, as a security

measure. These are decisions taken due to administrative

exigencies. It is for the administration to decide these

matters. The applicant cannot claim any preference or right

~
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to allot a particular quarter in her favour. She made a

request and the administration-did not find it feasible to

consider the request. Thc plea that the applicant has to

take care of two children and therefore should be given the

allotment according to’ her choice. cannot be taken as a

reason to continue to occupy the residence alloted at old
e

postal colony anq/éhlft to. the house alloted to her as on

9.10.2002, which is one Km away from the appllcant s office.

Therefore, there is little merit in the prayer for setting

aside and quashing the orders dated 27.5.2003 and 30.5.2003

passed by the respondent No.5; and to direct the respondent

No.5 Lto allot a residence nype IT ‘varter at 014 Postal
colony. However, on imposing‘penal rent the respondents may
take a lenient view.

Subject.tofthe observation, the O.A. stands dismissed.

No order as to costs.

\Q/\»M

( K.V.PRAHLADAN )
ADMINISTRATIVE MEMBER

I
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IN THE CENTRAL 7mtm IVE TRIBUNAL :: GUWAHATI BENCH
Ry

ORIG MPLICATION N@*ri;c‘ 3 /2003

Smti Th. Meena Devi / UL Apphcant

Un

[ary

10.

11.

12.

13.

14,

15.

16.

17.

. 11.4.02

. 31.5.02

. 9.10.02

/

-Vs-{

ion of India and Oth ceenrkeoe..RESpONdents
|

“__ LISTS OF DATES AND SYNGPSIS

. 13.3.02 - Applicant wrote letter to the Director of Postal services for
allotment of the Type - II Departmental Quarter.
. 14.3.02 - The Superintendent of Post Offices (Hq) wrote letter to the

Director of Postal Services, Manipur for allotment of T-II Quarter
in the Old Postal Colony.

. 08.4.02 - The applicant wrote letter to the Director of Postal Services,

Manipur, Imphal for allotment of any accommodation in old post
office colony.

The Suptd. of Post Offices wrote letter to the Postmaster, Imphal
H.O. and to the applicant allotting the Type - III Quarter to the
applicant.

The applicant wrote letter to the Director of Postal services
praying for allotment of Type-II quarter in old office colony behind
H.P.O.

The Director of Postal Services, Manipur, Imphal wrote letter to
the Postmaster, Imphal, H.O. informing about the allotment of
some quarter to some officials.

. 10.10.02 - The Suptd. of Post Offices wrote letter to the Director of Postal

services for allotment of quarter in palace compound postal
colony.

. 24.2.03 - The Director of Postal Services wrote letter to the Postmaster,

Imphal, H.O. and to the Sri M.C. Das, Dy Suptd. of Post Offices
and to the applicant informing about the allotment of quarter of
Post Master to Sri M.C. Das.

. 26.2.03 - The applicant wrote letter to Sri T.P.Selvem, P.M.G., Shillong and

to Sri R.K.B. Singh, D.P.S., Imphal requesting with folded hands
for kind intervention on humanitarian ground in respect of
prejudices action of DPS, Imphal in making allotment of
Departmental Quarter at Imphal.

28.2.03 - The Director of Postal services wrote letter to the applicant to
vacate the quarter of Postmaster, Imphal, H.O.

25.3.03 - The Director of Postal Services wrote letter to the Postmaster,
Imphal, H.O., to Sri M.C. Das, Dy Suptd., Manipur, to the
applicant informing about the decision of charging commercial
rate from the applicant for un-authorized occupation of
Postmaster’s quarter.

28.3.03 - The applicant submitted an appeal to Sri T.P. Selvam, Post Master
General, N.E.Circle, Shillong for allotment of quarter.

7.4.03 - The Director, Postal Services wrote letter to the applicant for
vacation of By-post quarter of Postmaster, Imphal H.O.

21.4.03 -The applicant submitted application to the Director of Postal
Services for allotment of Departmental Quarter in Old Post Office
Colony.

8.5.03 -Order of the Central Administrative Tribunal directing the
respondents to allow the applicant to continue in the present
quarter which she is occupying.

20.5.03 - Order of the Director, Postal Services allotting the Quarter No.
Type-II-2, old postal colony to Sri Thualzachin Paite, Night guard.

30.5.03 - Order of R.K.B. Singh, DPS Manipur instructing the applicant to
vacate the quarter by 31.5.03.

Filed by
D. Bonal,,

Advocate
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| APPENDIX ' hats Beach |
APPLICATION UNDER SECTION i9 OF THE ADMINISTRATIVE
 TRIBUNAL ‘ACT, 1985
Title of the Case 3= Original Application No, Y 1/ 2003 .
INDEX
Sl No.,  Description of documents relied upcn Page No,
l. Application i to 23
24 vVerificatién , 24
3. Annexure-A/1(Application dtd.13.3.02) 25
4. Annexute A/2(Letter dtd, 14.3.02) 26
5. - Annexure-A/3(Application dtd.8.4.02) 27
6o Annexure-As4(Order dtd, 11,4.02 ) 28
7 Annexure-A/5(Application dtd. 31.5.02) 29
8. annexure-A/6 (Order dtd. 8.10.02) 30
9, Annexure- A/7(Application dtd 10,10.02) 31
10. Annexure-A/8(Order dtd.24.2.03) 32
11, Annexure-A/9 (Appeal dtd. 26.242003) 33-35
12, ' Annexure~A/10(Letter dtd, 28.2.03) 36
13. Arinexur re-a/11(Letter dtd.25.3.03) 37
14, ‘Annexure-A/12(- Appeal dtd.28.3.03) 38- 44
15 Annexure=-A/13(Letter dtd.7.,4.03) 45
" Annexure- 14(Application dtd. 21.4.2003)46
17.  Annexure-A/15(@rder atd.$§.5.03) ' 47-43
18, Annexure-2/16 (Order Atd.3¢.5.03) - 48S0
9. Anxwte —A/17 (Qadm Ui, 30-5-.03) $1-S2
1N Mezrra. e

Signature of the applicant

For use in the Tribunal's Office

Date of fiiings~-

‘Or

Date of receipt by Post.

Registration Nae.

Signature of the Registrar
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH
AT GUWAHATI

ORIGINAL APPLICATION NO. IL{:L—e, / 2003

Smti, Th. Meena Devi,
Postal Assistant, SBCO,Imphal,
Head Post-Ofrfice, Manipur.

sessse A 1i'~iant.

- Versus =

1. The Union of India, through the
Secretary to the Govt, of India,
Ministry of Communications,

Department of Posts, New Delhi.

2, Director of Posts, New Delhi.
3. TheChief Post Master General,

North Eastern Circle, Shillong.

4, The Post Master General,North Eastern

Circle, Shillong- 793001

5. The Difector of Postal Services,

Manipur, Imphal-~ 795001

6. The Postmaster, Imphal, Head Office,

Manipur,

7. Shri Thulzachin Paite, Night Guard
office of the Director of Postal ,

Services, Manipur, Imphal 795001

eseesss Respondents

1, PARTICULARS OF THE OBDER AGAINST WHICH
THE APPLICATION IS MADE:




M-

a)

B)

7

Order vide No.D4/HAC/IP dated 9.10.02 in
resbect of the applicant passed by the Director,

Postal Services, Manipur, Imphal.,
Order vide No., D.3/4/1P=-QRT/ALLOT/Pt- III(A)

dated 24.2.03 passed by the Director Postal

Service, Manipur, Imphal,

C)e Order vide No. D3-4/IP-QRT/ALLOT/Pt.III(A)

D)

dated 25,3.,2003 passed by the Director of

Postal Services, Manipur, Imphal~ 795001,

Non allotting of the vacant type-~ II quarter in

014 Postal Colony, Imphal.

E). Non- éonsideration of the representation dtd.7.6.03

submitted by the applicant to the Director of
Postal Services, Manipur ,Imphal as directed
by the Tribunal vide order Atd.8¢503 passed

in Original Application No, 95/03.

F), Letter No. B3w=4/IP-QTR/Allot/Pt-III(A) dtd.

30.5.03 issued by the Director obeostal
Services, Manipur disposing of the representation
filed by the applicant on 20,5,2003 directing
the applicant to vacate the quarter by

31,5,03 failing which action will be taken

and also to rewover penal rent for the month of

May’ 2003,

G) ¢ Order No, D4-2/DIVR Office/Pt-III1/IP dtd.

27.5.,03 issued by the Director of Postal
Serfices Manipur ,Imphal to Sri Thulzachin Paite,

Night Guard,Oftice of the Director of Postal
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Services alloting the vacant room of Quarter
NO, 5 II-2 Old Postal Colony, behind Imphal

Head Officetemporarily on the condition that

he shéll have to vacate‘the quarter immediately as

and when required by the office.

2, JURISDICTION OF THE TRIBUNAL 3

The applicant declares that the application is
within the jurisdiction of this Hon'ble Tribunal,

3. LIMITATIONG |
The applicant further declares that the
application is within the limitatioﬁ prﬁscribed
inASection 21 of the Administrative Tribunal |

Act, 1985,

4, FACTS OF THE CASEs

MOST RESPECTFULLY SHEWETHS

4(1)‘That the applicant who is now serving as Postal
Assistant (SBdO)'at Imphal wés transferred from
Nagaland, Kohima to the Manipur videvCircle.Offidé
Memo No, Staff/584/SBCO/RT/Pt-II dated 5.3. =
2002 . After issuance of the said transfer order
the applicant submitted a representation on
1343.2002 to the Directer of Postal Services,
Imphal, Manipur reguesting for allotting a Type-
II Departmental Quarter in the 0ld Postal Colony. -

" In the said representation the applicant reflected the

cause of inconveniences to be faced by her at
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Imphal and the genuine reason justifying hér prayer
for allotment of Qquarter in old postal office
colony., The said representation was forwarded by
the Superintendent of Post Office( HQ) for
Director of Postal Services,Nagaland, Kohima vide
his letter dated 14,3.2002.It may be pertinent

to mention herein that as per relevant rules

the applicant is entitled for a Type- II or Twpe

III quarter,

A copy of the said representation dated 13.3.2002
& letter dated 14.3.2002 are annexed herewith as

Annexures=A/1 & A/2, respectively.

4(ii)That the applicant is a mother of two small kids
aged about 3(three) years and 1l(one ) year
respectively and they are fully dependent on the
applicart .Hence the applicant has prayed for
allotting a Type-II quarter in the old Postal Colony.
Imphal which is close to the head Post office,
Imphal where she has joined on transfer from
Kohima, so that during lunch/Tea time she can take
care of her children and feed them, otherwise the

minor children will have to suffer badly.

4(iii) That applicant thereafter submitted a
representation on 8.4.2002 to the Director of Postal
Services, Imphal, Manipur requesting for allotting a
Tupe-II Quarter in old Post office colony, which
was vacated by one Shri Kh, Jiban Singh +In the said
application the applicant also reflected about

L4



inconveniences and grievances faved by her after
transferring from Kohima to Imphal, and further

requested to allot the said vacant Quarter.

A:copy of the said representation dated

84442002 is annexed hereto as Annexure - §[3.'

4{(iv) That the then Director of Postal Services,
Imphal, Manipur after being satisfied about the
compelling circumstances of the applicant allotted

the vacant ( Bﬁe- Post Quarter of Post ﬁaster. |
Imphal). at 014 Postal Colony vide his order dated
11.4.202 on the condition that the applicant will
Vacate ‘the quarter as soon as it is required by the
post Master,Imphal Head Otfice or for any purposes
by the office of the Director, Postal Services,

Manipur, Imphal.

A copy of the said order dated 11.,4.02 is

annexed herewith as Annexure- A/4

4(v) That after the isgsuance of the said order dated
11;4.02(Xnnexure-A/4), allotting the appiicant
the bye ;uarter Type-II1I, the applicant submitted a
representéion on 31.5.2002 to the Director éestal
Bervices, Imphal, Manipur requesting for alloting a
Type=1I quarter in the old Post ofrice Colony
behind H.P.O(Head Post ofrice) in place of the said
Type~- III quarter stating inter aiia that the said
allotment order is a temporary arrangement ,She

Further requested to isue necessary orders allotting

ne




the said Type=~ II quarter at an early date, which was
lying vacant and no allotment order was issued
any one.

Ac copy of the said representation étd.

3.1.5.2002 is annexed herewith as Annexure A/5

4(vi) That sufprisingly enough, by keeping a Type-II
quarter vacant in bld post office colony sine,
Apri,02 the Director, Postal Services, Imphal
Méniﬁur_took a contrary devision and issﬁed an order
on 9,10.02 whereby the applicaﬁt was allotted a

Type- III Unit 6 first floor of the Quarter at Place

Compound, Imphal, which was not convenient to the
rm——— T - v

applicant considering the compelling condition. about

her two small children.

A copy of the said order dated 9.10.02

is annexed‘herewith as Annexute= A/6.

4(vii) That the applicat again submitted an

| application on 10.10,02 to the Dirwctor Postal
Services, Manipur reyuesting for allotting a Quarter
of 01d Postal Colony in plave of the Palace
Compound .In the said representation the applicant
again reflected/highlighted all the facts and
circumstances of ber grievances by stating that she is
living with 2(two) small kids of three years and one
year respectively and she has to take care of the

small kids all through the working hour, She further

- “

PR

requesbed to alot theType~II Unit quarter in Old

o e

e




Postal Colony behind H.P.O. by issuing necessary

order at an early date, which was still kept vacant.

A copy of the said application dated 10.10.02

is annexed herewith as Annexure= A/7.

4(viii) That to the utter shock and surprise of the
applicant, the Director Postal Services, Imphal
without considering the request made by the |
applicant passed an order on 24.2.2003 in respect
of the bye post qQuarter in 0Old Pbstal.Colony which is

 under occupation of the applicant and the same was

allotted to one Shri M,c. Das, Deputy Superintendent |

of Post office, Imphal with immediate effect., The

said order further stated that the said incumbent

shall occupy the quarter within seven days.

A copy of the said order dated 24,2,2003

is annexed herewith as Annexute- A/8

4(ix) That being aggrieved by the saié order dated
24,2,2003 (Annexure- A/8) the applicant preferreed
an appeali before the Post Mastef General ,NE Circle
Shillong on 26,2,2003 through proper channei wherein
the appiicant again highlighted all the factsand
circumstances of her grievances and also inhuman
acts done by the concerned authorities i.e. the
Directorate of Postal Services, Imphal, Manipur by
allotting qQuarter at Palace Compound and also

aillotting the quarter which is in her occupation to
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4(xi) That thereafter due to threat given by the

other incumbents, The applicant further requested in
the salid appeal to direct the concerned authority to
allot a type=II quartgr which is st111 lying vacant at
014 Postal Colony since the month of April, 2002,The
said appeal is not yet disposed of tiil date and still

pendinge.

A copy of the said appeal dated 26,2.03 is
-annexéd herewith as Annexure- A/9

That the Director Postal Services, Imphal on
reciept of appeal to be forwarded to the post Master
General, Shillong, called the applicant in his
chamber and warned personally ti vacate the Qquarter
immediately or to face dire consequences etc.Again
immediately and simultaneously wrote a letter on
28,2.03 to the applicant regarding the vacating of
the said quarter which is in possession of the
apblicant by 1st March, 2003 positively., The said
letter further directed/ stated that if the applicant
fails to vacate the séid quarter within the stipulated
period the Department will take the possession of the
quarter on 1.3.2003'by removing all the articles
belonging to her without further noyice and the
Department will not be held responsible for the loss

of any property of the applicant.

A copy of the said letter dated 28,2.03 is annexed

herewith as Annexure-~ A/10,

" Director conceened the applicant with fearful mind
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- has submitted reminders dated 12,3.03 and 25,3=
03 to the to the Post Master General, NE Circle,
Shillong to consider her case sympathetically and to
cause allotment of vacant type-~lI quarter in old
Postal Colony in which she can see the welfare and
safety of her 2(two) small children of 3(three) yeérs
and one year old who liveé on breast sucking only. If
her quarter is shifted from the old Postal Colony to
Palace Compound in view of the impugded orders
(Anﬁexure~ A/6 & A/8) she will suffer from
irreparable losses and injuries that can not be
compensated iﬁ any other terms and the safety of the
innocent children of the applicant will further be
jeopardised, The applicant craves leave of this
Hon'*ble Tribuna to refer to and rely uponthe said
' reminders'dated 12,3,2003 and 25,3,03 atthe time

of hearing of this case.

4(xii) That the applicant begs to state that besides the
vacant qugrter, vacated by Kh Jiban Singh, two more
typeaIi quarters are eﬁgaged other wise and can be
allotted to the applicant by making necessary
arrangement in the 01d Post office Colony, Imphal
so that the applicant can look after her minor

children properly.

4(xiii) That surprisingly enough, without any

consideration and justification the Director of Postal
Services, Imphal has passed an order of imposing
penalty of penal recovery of the rent at Commercial

rate and has fixed up Bse6, 355/~ per month to be
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recovered from the pay of the applicant giving date
of effett back dated i.e, 2,3.03 without waiting

for decision of appeal dated 26,2,2003 preferred by
applicant'to the Higher Authority i.e.( to thé Post

Master General, Shillong).

A copy of the said impugned order dated

25,34,2003 is annexed hereto and marked as Annexure=a/11

4(xiv) That the applicant states that thereafér on

4(xv)

23.3.2003 she filed another appeal before the Post
Master General, NE Circle, Shillong for taking
necessary action for ailotmentof quarter to the
applicant in old Post office Colony on huﬁanitarian
ground and in the said appeal the applicant has stated
the entire facts and circumstances ofher case and ﬁ
praying for staying the order of penal recovery pf B5e -
6355/~ por month wich is &s. 739/~ more than the
tétal emolument drawn oy the applicant and to _
dispose of the appeal dated 26.2,2003 sympatheticallt
s0 that the vacant quarter in the old Post office v
Colony is aiiotted to the applicant to save the life
of her minor children.The advance copy of the said~.
appeal was sent to the Chief Post Master General, NE
Circle,Shillongialso.Till date the said appeals dated

26,2.,03 and 28,3,03 are pending.

A copy of the said appeal dated 28,3,03 is

annexed hereto and marked as Annexure-al2 ,

Thatthe applicant states that the Director
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Postal Services,Manipur issued.é letter to the
applicant vide No.D3-4/IP/QRT/Allot/Pt, (III (A)
dated 7.4.03 whereby he has informed that the
applicant has been aliotted type~ IIl«6, Postal
'Colony. ?alace Compouhd vide office letter dated
9,10.02 and the applicant was givén time up to
30.4.03 to vacate the Post Master's quarter on the
persnal appeal made by the applicaﬁt'to the Chief
Post Master General, NE Cirtcie, damaged rent up to‘

30.4,2003 wouird not be charged and was waived.

A copy of the letter dated 7.4.03

is annexed nereto and marked ;s Annexure= A/13,

" 4(xvi) That the applicant thereafter on 21.4.03

submitted a~:epresentation before the Director of
Postal Services, Imphal stating her'problems once
again and prayed to allother either the vacant
quarter or any other accommoat;pn'in old Post
Office Colony to provide relief to her children who
only 3 and 1 years old respectively.A copy of the
representation dated 21.,4.03 was sent to the Post
Master General, NE Circle, Shillong requesting nim
to intervene in the matter and cuuse allotment of
type~I1 quarter which is lying vacant since

A‘copy of the said representation dated

21.4,2003 is annexed hereto and marked‘as Annexure-.

Aszl4
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4(xvii) That the appliicant states that at present she is
occupying the type-III bye~Post quarter of Post Master,
Imphal whichis close to the Head Post office, Imphal
where the applicant is working and one type-II quarter is
lying vacant in the old Postal Colony,Imphal since

April, 2002 and the appliéant 1Svearnest1y'requesting the )
authority to aliot the sald quarter toher so t hat she can
take care and Look after her two minor children aged

about 3 and 1 years respectively. But the Director, Postal
Services, Imphal has allotted one type-III Unit 6,Ist flo&r'
at Palace Compound , Imphal whichis sitdated at the

distance of more than 2(two) Ki froia Head rost ceffce,
Imphal and if the applicant is forced to go to the said
type=~III quarter at Palace Compound, she will sufter
irreparable loss and injury as she would not be able to

take care of her small children during the office hours

‘which will be dangerous to the health and aafety of the

same two children of the applicant.

4(xviil) Tnat the applicant states that from the facts and
/ .
circumstances of the case as stated above, it is

apparently clear that the actions of the Director Postal

-

~ Services, Manipur in allotting type-III, Unit 6,Ist Floor

ar Palace Compound, Imphal to the applicant, charging
pénal‘rent of.m.6355/~ per month from the applicant for
occupyiﬁg the Post Master8s quarter and not alloting

the type-II quarter lying vacant since april, 2002 at Old
Post Office Colony, Imphal though the applicant islentitled '
for the same ate illegal, improper, unjust .Junreasonable, '

arbitrary, vitiated by bias and malafide.The applicant
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further states that it is 5 fit case wherein your
Lordships! may be pleased to set aside and quash the
impuhned order dated 9,10.,02 in respect of the appli=-
cant , order dated 24.,2,2003 and order dated 25,3.03
passedvby the Director Postal Services, Imphal and direct the
the}respondents to allot type-II quarter lying vacaﬁtin
Old Post Office colény},Imphal considering the plight

of the two small children of the applicant,

4(xix ) That the applicant states that at present
the applicant - draws an amount of B, 5616/-~ as the
monthly salary after usual deduction, However,
Director of Postal Se;vices,lmphal has imposed a penai
rent of Bs.6355/- PM from the applicant which above

: her salary drawn,'

4 (xx) That the applicant begs to state that
being aggrieved by the aforesaid action of the
respondext No.5,Director of Postal Services, filed
an application before this Hon'ble Tribunal on
7.5.2003 and-the,same was listed for orders before
this Tribunal on 8,5.2003 and the Hon'ble Trfbunal
after hearing the counsel for the appiiéant as well
as the learned Addl, CeGeSeCe reﬁreseﬁting the bgptt.
was pleased to decide to dispose of the application
with a direction to submit a fresh representation

by the applicant narrating her grieﬁances betore the
Director of Postal Services, respondent No, 5 within
two weeks from the date of receipt of the amsm order

and if such representation is made by the applicant,
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the authority concerned shall consider the same justly

and fairly and reasonably.

The Hon'ble Tribunal xax also_stéted that the
grievances of the applicant regarding imposition of
penal reant which is also unjust, unfair and also violative
of Article 14 of the Constitution of India,However,
the Hon'ble Tribunal was pieased not to pass any
order at that stage and was pleased to observe that
as the applicant was directed to submit a representation

before the competent authority , the said authority

also shall consider the same with sympathy and with

commiseration and pass necessary order with utmost S

dispatch with a further direction that till commission
of the aforesaid exercise, the order' dtde 25,342003 fg
shall remain inoperative and also directed the _;?
respondents to allow the applicant to continue in the

present quarter which she was occupying during the

<interregenum.The Hon'ble Tribunal also was pleased to

grant liperty to the applicant to mowe the Tripunal

if such occasion arises.

A copy © Afovraid (Dmlm— ,,wd Q.S %03 is omaxed

Faato Mwm‘“ﬁ M

4(xxi) That the applicant states that thereafter the
applicant filed a representation on 20.5.2003 to the
respondnt No, 5,Director of Postal Services,Imphal along.
with a copy of thq oraer dtde. 8.35,2003 passea by the
Hon'ble Tribunal in O.A. No, 95/2003.However ., the
responéent No.>5 though he received the order deliberateiy
and intentionally did not pay due attention to the

direction of the Tribunal and without considering the case

N
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of the applicant has allotted tne quarter to one

#x¥x Night Guard even without any request for

application from the said guatd vide order dated

274542003,

A copy of tne aforesaid order dated 27,5.2003
is annexed heret and marked as Annexure~ A/M5, 1G

4(xxii) That . the applicant states that the respon-
dent No., 5,Director of Postal Services by his letter

dtds 30 5.2003 issued to the applicant reiterated

his earlier contention and dirécted to vacate the

quarter occupied by the applicant and further
directed the applicanﬁ to move to he vacant quarter
Type-III Unit 6, Postal Colony and accordingly
directed ﬁhe applicant to vacate the quarter by '

31542003 failing which action may be taken and

vpenal rent sﬁall be recovered for the month of May,

2003,

v
'éuriously enough¥ , the respondent No, 5
has'not mentioned anything about the order passed
by the Hon'ble Tribunal on 8.5.2003 though a copy
of the same was duly served on him along with the
representétion'dtd. 20.5.03 which was received by him
on 26.5.2003. The respondent No., 5 inspite of the
fact that there was a vacant qQuarter as pointed out
by the appiicant before the Hon'ble Tribunal which
was not disﬁuted earlier by the said respondent
yet helhis mentioned in the said ietter dtd. 3045.03

that no vacant quarter is available in the 01d
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Postal Colony for allotment to the applicant,.

A copy of the aforesaid order dated 305,03

is annexed hereto and marked as Annexute - 2a/¥J{7

4(xxiii) That your appilicant states that as aforesaid,

~ the respondent No, 5,Director of Postal’SerVices

dispose of the representation filed by the applicant
accompanied with the order dtd, 8.5.03 passed by the
Hon'bie Tribunal and without considering the same \
was pleased to pass the ordér allottihg the quarter

to avnight guard and also diredted the appliicant
to vacate the quarter occupled by her at present gnd
alLso directed for recovery of penait renﬁ trom the
applicant .The applicant further states'that she is
drawing an amaunt of Rs. 5616/~ as hér monthly salary.‘
However, the Director of Postal Services, respondent
No. 5 has imposed penal rent of B, 6355/= per month

and if the saild orddr has to be carried out, fhe
applicant has to pay Rs. 739 aloné wiﬁh her salary

in paying the penal rent which leads to starvation

of the applicant along.with heyr other family members
including her two minor children, Therefore, the
applicant states that the balance of conveniénce is

in favour of the applicant and therefore Xrxgs prays
that pending disposal of the applicaftion the Hon'ble
Tribunal may be pleased to stay operation of the_
order dtd. 30.5.2003 by which the applicant has
been asked to vacat the Post Masters ~quart&r 7
occupied by her by 31.5.2003 failing-which action for

eviction will be taken and penal rent shall be recovered,
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for tbe month of May; 2003, The Hon'ble Tribunal may
also be pleased to stay the operation of the order
dtd. 27.5.2003 allotting the vacant quarter type~
II-Z; 0ld Postal Colomy behind Imphal Headoffice,
to Sri T. Paite ,Night Guard of the office of the
Direétor of Postal Services,

[+

5._GROUNDS FOR RELIEF WITH LEGAL PROVISION

A, For that the applicant is entitled to type-II
or Type- II quarter and at present once type;II
quarter is 1lying vacant since April, 2002 in éld
Post Office Colony, Imphal. The applicant has
been earnestly requesting the Director of }
Péstal Services, Imphal to allot the said‘type-Ii quar

quarter in the Old Post office Colony so that she can
take care and look after her two small kids aged
about 3 and 1 years respectively, But the
Direéfor of Postal Servides,'Imphal has allotted
a type-III,Unit -6, Ist floor quarter in Palace
Compound which is more than 2 Km from theHead
Post 6ff1ce, Imphal without considering the
compelling circumstances of the applicant.And
as such, the said action of the Director of
Postal serviceg . Imphal in allotting type-~III,
Unit 6 quarter Cat Palace Compunt instead of
Tupe=-II quarter £ which is lying Vacant.since>
April, 02 at the 014 Post Office Coleny, Imphal
“is out and out illegal, unjust, improper ,un-
reasonable, vitiéted'by bias and malafide and

arbitrarye
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For that the applicant is a mother of two small kids
aged about 3 and 1 years respectively who are fully'
dependent on her and.hence she has been praying for
allotting the type-Il guaetwr at the 0ld Post office
Colony which is lying vacant since April, 2002 so
tﬁat she can take proper care of her children during
day time also.The applicant draws salary of an

amount of %.5616/~ per month after normal

deduction, but the Director.of Postal Services ,
Imphal has imposed a penal rent of ks, 6355/=-per
month on the apblicaﬁt for occ pying the post
Master's quarter which is Bs. 739/; above her

drawing sai#ry .If tue appilcant is forced to

pay thé aforesaid penal rent, she will suffer
irreparabie loss and injry and as such the said oruer
dtd., 25.3.2003 passed by the Director, Postal
Services ,Imphal is bad in law and liable to be

set aside and quashed.

For that as Postal.Assistant the applicant is entitled
for type III quarters and hehce she has prayed for
allotting yype -II quarter lying vacant at the 014
Postoffice Colony, Imphal for the only reason that
she wouic we awie to look after her two emall
children during day time also.The Director Postal
Services, Imphal could:have easily allotted the said-
vacant type-~II1 quartér to £he applicant considering
the plight of her small children,Butthe Director
Postal -Servides without any validreason has allotted
a type-III,Unit-6,1st floor quarter at Palace

compound ,Imphal to the applicant which is more than
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2 KM away from the Head Postoffice where she is
presently working and has been insisting the
applicant to-occ py the said type=-III quarter and fo r
not doing so the applicant has been penalised with

penal rent of Rs¢6355/= per month for not vacating

_the Post Master's quarter without any valid reason.

As such, the said impugned orders dated 9,10,02 in

respect ofthe-applicant and order dated 25,3.03 are

+1llable to be set aside and quashed,

For that inspite of repeated request from the
applicant to allot her type~II quarter 1lying vacant
since April, 2002 at Old Post Office Colong, Imphal
as per'her entitlement and considering well being of
her two small children, the Director Postal Services
Imphal as allotted a type-~III Unit-6, 1lst floor
quarter at Palace Compund to the applicant vide
order dtd, 9.1042002 instead of the said vacant tupe-
II quarter at 0ld Post Office quony\in a most
inhuman and arbitrary manner and thereafter he has
imposed penal rent of B.6355/~ per month on the
applicant wee.f. 2.3.2093 for occup&;ng the post
Master's guarter,As such, the said orders dated
9.10.2002 in respect of the applicant and dated
25.3.03 passed by the Director of Postal Servicesﬂ

Imphal are liable to be set aside and quashed.

‘For that the applicant states that the respohdent

No. 5 inspite of receiving the order from the Hon'ble

Tripunal on 26.5.2003 has deliberately avoided to



pay any attention to thg'order passed bﬁ the Hon'’ble

Tribunal on 26,5,2003 8385081 508080899 and inten—~

tionally(allotted the quarter to a night guard
ﬁide ordef dated 27,5,2003, The}applicant furthgr
states thatthe respodént No, 5 as »er his own admissio n -
that he has‘received the order dtd. 8,5,2003 on
26,5,2003 and thereafter withou t considering the )
case of the applicant not to speak of sympathe-A
tically Mas directed by the Hon'ble Tribunal

has passed the order dtd, 27.5.2003 which amounts to
deliberate and intentional violation of the order

passed by the Hon'ble Tribunal and therefore the

" said impugned order is illegal, unjust, impfoper,

unreasonable and is vitiated by mala fide as well

as intentional violation of the order passed by
the Hon'ble Tribunal and therefore the said order.

is liable to be cancelled,

For'that the respondent No, 5 while issuing the
letter dtd. 30.5.03 has completely overlooked

the direction of the Hon'bk Tribunal and inspite
of the order directing staying operation of ke the
order dtd. 25.3.2003 and directed the applicant

to vacate the quarter occupied by her inspiﬁe | T
of the fact éhat the applicant was allowed by |
the Hon'ble Tribunal to occupy the said quarter .
during the interregenum in view of the fact that

the respondent No,. 5 has not disposed of the

representation filed by the appliéant in view o1
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of the fact that there is no indication in the
letter dtd, 30.5.2003 thﬁt'the respondent No, 5
considered the representation of the applicant

in the light of the order dtd,'8.5.2003 passed
by the Hon'ble Tribunal.

N

For that the applicant states that the respodent
No., 5 with an 6blique motive and inten tional and
deliberate vioclation of the order dtd. 8.5.2003
passed_by the Hon'ble Tribunal as mentoned in.
the létter dtde 30.5.,2003 that there is no vacant
guarter available in the 01d Postal Colony to
the applicant thohgh the respornflent No, 5 allotted

the vacant quarter to the night guard only for

deprive of her legitimate claim,

DETAILS OF THE REMEDIES EXHAUSTEDS-

The applicant declares that she has availied all

- the remedies available to her before filing this

application,

MATTERS NOT PREVIOUSLY FILED OR PENDING WITH
ANY OTHER COURTS$

The applicant further declares that fhis matté:

waé agitated earlier betore this Hon'ble Tribunal

which was disposed of on 8,5.2003 with an obser- -
vation that the applicant may move the Tribunal

if such occasion arises and therefore, being

aggrieved at the subsequent action of the

respodent No.5 the instant application has been

e i g . [P VU UUDIPUS P S G SHBRTE U SIS i M M :ﬁ"




Cm———— o

8e

filed against the order dated 27.5.2003 and ietter
dated 30.52003 bringing the new cause of action in
which no application was fileé earlier and no
application has been filed before any bench of

the Hon'ble Tribunal, and as such, at present no 
application is pending before/any Tribunal or Court

of laws

RELIEFS SOUGHT:-

[

In view of the facts and circumstnces mentioned
in Paragraph 4 as well as gfounds mentioned in
Paragraph 5 above, the applicant prays for the

following reliefss

A) 1o set aside and quash the -order dated

27.5.2003 passed by the respondent No. 5;

8) To sét aside and quash the letter dated

30.5.,2003 péssed by the respondent No., 5 at

Annexure= F\/r?)

C) To direct the respondent No.5 to allot the
Type~Il quarter 1nA01a Postal Coloay which
has been wrongly and intentionally allotted
to the night guard, :espondent No., 7 inspite

of the order passed by the Hon'ble Tribunal.

D)The cost ofthe case,

E)Any other relief /reliefs to which the appli=

cant is entitled under the law,
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9, - INTERIM ORDER , IF'ANY, PRAYED FOR:
Pending final decision on the application the
"applicant humbly prays for following interim orders-

z (i) To direct the respondents to maintain status-
quo 1in respect of occupation of the quarter
at the 01d 'Post Office Colony ,Imphal by the
applicant.

(ii) To direct the respondents to allow the apﬁli-
cant to occupy the Type~II vacant quarter ‘
tat the 0l1d Post Office Colony, Imphal which
has been illegally allotted to the respondent
No. 7, Night Guard.

(iii) To stay operation of the impugned order dtd.
274542003 allottiné the quarter No. Type-II-2
at 0ld Postal Colony which was vamant at the
time of moving the Hon'ble Tribunal by the

; \ applicant,.

(iv) To stay operation of the order for vacation
and also vacaﬁing the quarter as intimated -
vidé letter dtd, 30e5.2003 along with a
.direction for recovery of Penai rent for the

) " month of May, 2003.
10, PARTICULARS OF THE POSTAL ORDER IN RESPECT OF

OF THE APPLICATIONGS

i) No. of Indkan Postal Order 3G 483 1%3

ii) Nmame of the issuing Post office- GPO

, iii) Date of issue of Postal Order- 2 3. G . 2005
fr | iv) Post Office at which payablew
ppﬁ' : i | Guwahati Head Post Office

11, LIST OF ENCLOSURESS

| 3 As per index
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_ VERIFICATION .
I, Smti. Thes Meena Devi, aged about 30 years',wife of

of Sri T.Prio Kumar Singh, by profession- Servidé, a
resident of 01d Postal Colony, Imphal, PS & PO- Imphal,
Manipur do hefeby verify that the contents of Paragraphs
4(4i),4(idi),4(v), 4(vii),4(ix), 4(x),4(xi), 4(xiv),4(xvi),
4(xvii), 4(xviii),40),4(xx), 4 (xx i) are true to my
knowledge and those mde in ﬁaragraphs 4(4), 4(iv), 4(vi),
4(vits), 40xid), 4% xi11), 4(xv), 4(Xx), 4 (xxii)  being
matters of record are true to my information derived there-
trom and the rest are my humble submissions made before

this Hon'ble Tribunal and that I have not suppressed

any material fact,

T Men Ruoor

Siggature of the Applicant

Dates 24, & - 87

4
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- DEPARTMENT OF POSTS : INDIA
OFFICE OF THE. DIRECTOR OF POSTAL SERVICES
NAGALAND : KOHIMA -797 001

No. D-2/Bldg/Misc-TI B ~ Dated at kohima the 14-03-2002

To, . .
. "The Divwctor of Postal Scrvices,
Manipux, Tmphal-785 001.

Sub - REQUEST FOR ALLOTMENT OF #11QUARTERS IN THE OLD POSTAL

An application roceived from Smt. Th. Meena Devi, PA/SBCO, Kohima HO on the
above mentioned subject is enclosed herewith in original for further necessary disposal at your end.

Encl- aa

(;"_? ) -

’ (P Chakraborty) '
Supdt of Post Offices (11q)
For Director of Postal Services
Nagaland, Kohima-797001

Copy to:- ‘ ' .
' Smt. Th, Meena Dew, PA/SBCO, Kohima HO-797 001, for information.

/! Rl

bl — -(¢

‘.\\ w,./ R — (“ ' T

Y= N L.)
TR Chakraborty) ‘

Supdt of Post Utfices (11q)

IR
Gexﬁﬁﬁé‘ o For Director of Postai Services
\ne cep’: g . 4 Nagnland, Kohima-797001
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‘ ANMEXURLS
“To
The Director of Postal Services

Manipur, Imphal- 795001

Sub : Humble prayer for allotment of tiny accomodation in old post office colony.

Sir,
Respectfully I beg to state that as per the order of chicl post master general. Shillong I was

transfered to Imphal H.O. and accordingly [ joined at Jmphal on 4/4/02.In this connection. 1 beg 10
ars respectively, Aftermy coming o

say further that 1 have two small kids aged 3 years & 1 yc
Manipur | have acquired a rented house in Sagolband arca which is far away from post office.
see my kids and feed them at all. In this way their life has

During office hours am ot in position to
ady submitted my humble application along

become insecure. With this consideration, | had alre
with prescribed praforma through DPS Kohima.

-

Sir, now | find that one quarter vacated by Shri Kh. Jiban Singh has been allotted to Group-

'D' and as such there is no other vacate quarter. But the quarter meant {or postmaster is lying vacant

for long time and is learnt that the post master is not mneed

!
i
1
!

o occupied the quarter immediately.

{be consider my case on humanitary ground and
and also on the condition that] shall

Hence, it will be a great help if your good-sel

! - allow me to occupicd the quarteron paymentof admissiblc rent

{ ‘ vacate the same immediately as soon as it will be required either by postmaster or for any purposc.

: &)
corified 7
I‘ ue cop¥
Yours fithiully.
D ' y |
s L

_(Th. Mcena Devi)
_ PA/SBCo
Imphal H.2.0
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ANNEXURE:-

DEPARTMENT OF POSTS,INDIA

pirectorx, Postal Services
Manipur State,
Imphal - 795 001

No .D4/HAC/IP , Date. 11404.02¢
. A

o emamene

- As_approved by . Directox Postal Sexvices, Manipul, Imphal
“the:Staff quarter type -I1% ( By~post quarter of postmaster,
Imphal. yak,old.postal. aolony, Imphal whichynot ocaupied by the
postmastax, Inp al H.0. 48 alloted to §mt. The Meena Devi, Pahe

| SBOO/Mphalﬁ;yimAmmdiate effectil on the condition that she!
will vacate:the quarter as soon as it will required by the Post=
master, Imphal H.O. OX for any purpose by this officed

. .The"oﬁficial will have to occupy the quarter within 7(seven):
days and record the electric meter reading at the tiine of occu= .
pation and_electric bills are to be paid regulkrly by hex person= -
palys She is directed to submit the occupation report to this )
o£fice copy endorsing o postmaster, Imphal HeOo

;e  ( NoCo Naldet )
' supdt. of Post Offices
c'. .' | -

43 ’

. Copy.‘toi= 1o The pPostmaster, Imphal HeOe for information and
ST U e neceesary actione \

\%smt‘ T, Meena Davi, P.A, SBCO/Imphal H.Qs

/' 3. O/C,' | '

757 Wv | Wil

“{;3 ” gupdt. of Post Offices
st | ' :
\(‘AG

0 R
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Cm e e

v pndpugg drphal

i 3 115tment of
s s iumble prayeT for allolr of ‘
ub‘ Type-11 quar tar 10 0l pest of {ice

cnlony bahind Tei's0

| i Atad 21e08=l
kaf i~ Your lab'er IO ne/ HNG/LP date 3] = QB= 1 3

. T ——— "

!
| sir, .
| : ' v o atoby that i
’ ot paanen Ul o)ly Jobag Lo Ehetes ’ :

}.ﬁft ls...ﬂ.C-.f, ~...j - o ‘ ' - !{ids

1 help from Jiriban nnﬁ at present Living githst%zr:mééijnt )
arod about.B years and ons yeor ranpcctlvg%gzq\ah%rn l‘facéd {
tﬁ Ivlphal 1 wag pest:d ol rohdna and on ﬂ‘L%XRT e 3 e !
égan};&;§v 14fficultdas in czcring apaorolation. pRb | i
¢ ¥ XY A= IR ‘

@ b mantap was ldnd snposgh U0 al ow ne
woan lwvhils the then yirecter was 1w tir B etage 22 4 sened

cte Dpgtmaster aquil

= G

’ 7 n the 37 pes straster nu R 1
‘JO I‘«,mﬂﬁ lll‘i, oy (\/] '!) Il(; Lcd 'Ll..:\'t-( )',{ tcf‘.p:l)] ﬂril ]y. : '
e ma o) ne 24/ nhb/ e i
| sip, cined Lhe RBOV2 arranraront s e
AL , A Y Nor ~ ~

| | ; ypa- uar ters H
nurglp temporary and 3n tha maan tima kwortjpf ﬁlpqgfggﬂl a
gnaér xn;'now unday the oceupation of ﬁﬂiy?g?;nuitéffice o at
it bﬁona cocunled by e nipit quard of Divisiona _

e W ! 3 ! -

1ilkly to vacated Vary SCMe

3 I \ 2 4 v it
| | iip, in tnds conuscllon ¢ subnitting !

i
‘ ' : o - o with
o L analy oxtond yeur fanerous aanes ot ot £
prpifer 0 7+uélfvsrmr'53y uich 1s now oeeupled by thenight P
of ldna quartow preiabloss - f
quhrd of yivisionnl oviiee |

yourts fnlthiully
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‘ j/’) A L’L',L_:‘/ Ui O ‘:

;
(e Maina yavi o) 3
2,0 hase ophad %
et |
7y
f
AR}
I |
. “
/) g
N A'
: x {
. : i
! ) ) *
| “
/: '
M ' i
} . i
L]
[ |
‘. !
‘ ]
| .
j
!
Jj
- . . ) i | :
I - ) ) i ) . A




Advocaie

',5 - o -,9;8 — 7 ’—ANNEXUR‘\E:- A /ﬁ?ﬁ\
T : : - T W

" E. \l o, - s
Dﬂ; n:rm .nt o 1Yot Im 1n, ,
Offlce of fnv Dir ctnr P stal S;rvxcas-hanipur:I,'

e 79500, .
*¢f',“ oo Hove s e e
) ’,’,u {c S .
Mo DQ/HAL/IP o e _‘D;t:ﬂ at Imphnl,the 09.,10.C2.
. Th= un&erm nti;nud ‘staff guarters at palace chp :
Imphal are \]l\rted by the f ]1‘w1nj Jf*iClwlS. §
Sle Tva,Mf ulruur. : :' Name Jf f;lClPl.
NO% . : o .
,Ol;~’ e~ T U ” S o R
E{%qu F nlt 1 ropnd Sri L. Giridhon Singh.
' '.« I'eh, Imphal H.0.
' OZ;‘Py>e-IWI Un1t~3 , Sri D.C Erahma cut
. 3r: q 3 1 ; . s e - » ad o |
~ Ground fl)>r(Nuw building) 0/o the DI'S,Imphal. 3
03. Type=III Unit-4 sri John Wangsol; '
(;r’)unq fl'.‘\')rn . 1’01'3. _Imi‘h(‘ll }:000
© g4, Type~III Unit-5 o H. Budhachandra Sini
lst, floor. © DealImphal 0.
1005, Type-III Unit-6 smt. Th, Meena Devi.
‘ ,lst.‘fldor. S _ gﬁ(SBCO),_Impbal.
‘ " 06, Iype—III Udiﬂ7 S - smbt. Nengpilam Kip<.
. . 2nd. #ls)()ra L "0 " ‘ I"clli‘o' Imph()l HeGo
07. Type~II Un1t~1h smt. Thangkhonem Vai,
C i) " T : P.a. Imphal 1.0,
08, Type-II Unit-8 - smt. The Lilabati Dav:
’ 1'02\01“\[})‘1(\1 H.O.
B The orficials will hove ki occupy their respe sctive
cuarter.vithin 7(seven) days from the date of allotmente ”
- na occuuation report is received within the scheduled tim:
allotmént: will oe cancellad vithout any further notice., T
nfficials-will -have to pay prescribed taxes including wat
ax/glectriCLty tax ctc., Lf any.
%
ad/
‘ (1o B ulrons
N pirectur ostal service
¥ mnninur Imphal=795001.
Copy to - '
. 1. The postanster,Imphal H.0. £or informatisn
, and n/action. ' ‘
prmﬂwato b® 5.8, The offic, A¥E concurned £hr into rm‘t on oor / l;
yrue GopY - n/ncL‘i‘)n./ wh N ens hcv’) - /A (S‘/) ¢0) [y
9. u[)(\r(}o v - ‘/\\; [ .'

(u.h.n. wIT(”)
Dir ctr.r L'nstal L& irvic.s
x\ltini AL ,In‘i“ é 1—795()01.'
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j: To ” Towo B ‘ C )
~ 7 1he Dirsator Postml,sorvices : \
“Mgnipur- Imphal 1 ; ‘ : w

Sub (e ALlO tnent of . quar ter in pa]_:_‘aco c@npouné

".‘ Ly,

Lo kg
W

2L postal colonye . !

Ref 1= Your Heno tO pa/ HA date -10-02

DR o |
‘.wa,qupactOi siry > | \
_ ‘ l

l

|

{

|

b "ﬁhiéxhumble dpplication not only as Direc ter of postal
2 L gervices, but @s glso a guardian and head of entire
5 postal fanlly of Hanipur. | .

g T _ ~ Sir, ny conpelling circumstances |
ol had_alroﬁdygianented paforc athe earlier piprector when E
- 1 wag facing tranendous inconveniences and in-gecurily in . !
a private rented houge in wwalkeithel BazaT after coming
from kehlma en transfer vith tve seall Kids of 3 years
. ‘and 1 yeer respsctivelys After Leing convinced with my
- -‘apnuxngg'moblenswl wag very syupathotioally pllowed o o
~u\,edcpgy@hupzsostina:tervquarter which was 1yin vacoant E
“ and” hena?was'noalikelihocd of its requirement by the .
- posy Maghere . |

Loy 00

~ gubmissien of applieation gop allotment of quarters was
mads 1 had very pidbe pointly narrated =y compelling
circungtaonees mentiening the follewing faots e==-==
;8 That I am alens hers at lsphal with two small kids
" of 3 ysars and 1 yO&r 0ld respectively and in case &
my humble prayer for allotment of ons unit of quarter
. 4n olé postal goleny behind .pP.0 1s not congidered 1
" ehall not be able te take care of small kide and in my
leng abgence any unfer tuna te incident may take placee
 AO0e P ; . \

9, That sir as you imow that breast fasding of small
child ef 1 yesr 1is pugt at the odrtain interval snd
without that the child can not gurvive, nDut sir in case
1 am not favoured by your good self by alleting @
quarter in old colony, the fats of my children will

at great riske K

3e mat sir my husband ig posted in liggalend and thus
alons 1 face Se==a0s tho problems of my family.

4, That sir. with due apology 1 DCC to mention thot
at present, one anit of quarter alioted to security
non and other one convorted es slora room, 8till one
unit of quarter is lying vyacant and 1ts allotment to
ne by your henour would be not ba apgreat help but will
‘pe the boon for py small kidse

In the nidst of above problems
. 1 pequsptsd your roodself to kindly sxtedd your [ enorons

hand ond allot ne the vecant quarte?r of old coleny in -
ctead &£ palace compoundy OF allow nc to continua in th:

post MHaster quarter as at present

g~

4g,\o-\0"?2. _ vour's fnitﬁfqlly
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V. Dapartment ok Pont:india. '
[ 0ffice of the Dixectol Pogtal SGrvicea:ManipursImphalz ' \
' 795001,

FLLE L

-~k

Nos 1)3-4/1»-uwr/anoﬁ/pt.xn(zx). Dated at Imphal,the 24,02.03 <.

the By post'qdnrter of Postmaster at old postal
colony, Imphal i allokted to 5ri MeCe DaB, Dp. Supdte of
post offices, Yraphal - with jmpediate effeats ,

The officer will have to ocaupy the quartex within
1({saeven) doys Tand'record the electric meter reading at the
cime 0 £ oucuparion and eleatric bills are to beuggid regudarly
by him po:sunully when elactriclty department o it bill, g
Ho will pay all -prascribed watex=tasx etc. He is Requested to -
subnit ocaupation raport Lo vhis office copy andorsing te - .

postmastex,dmphal HeOe
. g Jvi

(R.K,Be SINGH)
pPirector postal services
Mgnipur.Imphal-795001;

Copy to t= S 2
1. 'the postmastex,Imphal H.O. for information .

and necessary action. ‘ !
4

2e Hrl NG Das, Ly, Supdt. of Post offices, Imphal
for information and n/action vo oaccupy the
(quarter within pregoribed period. '

\;Ké//ﬁill please submit occupation re £t of Type=IIX
\nit =6 lot. £lOOF (uarter at palace compound.,
fmphal within 7 days of receipt of tn;a/lettet.

Vi - tellir Nv‘buﬁﬁAC/Hyﬁm‘U?ﬂdM/’ 1

3. 4nbe The Mamna Davi, Pehe(5HC0), Zmphal, She l)

(usﬁ.ﬂ. SINGH)
~ Direator Postal Sexvices it
Manipur,Imphal «795001.

- gs—

.\). s )

5 \,""" {)\V" l} !

" ?“/ﬁf”/ 7y ?

- vo i
"o ' '

saped :

CR™ ot b

wo® i

i

pav% 4

|

3

3l

i

?

|

e AT MR A

e o e sl




- 3%~  ANNEXURE- /)

W
. 4 ’
Shri T.P. Selvam
Post Master General,
{

N.E. Circle, Shillong - 793001. .
C'V“\’“‘Uua’(" POOPE- d*o:(mdj _ . o
Subject :- Request with folded hands for kind intervention on Shumanitarian

respect of prejudiced action of DPS, Imphal in making

ground in

allotment ofDeparfmental Quarter atimphal.

Most respected Sir,

With high regards and humble submission tbeg to lay the followmq few lines for your kind

information and immediate intervention to save me from undue inconvenience and harship

imposed on me with prejudiced intentlon by DPS, imphal.

1. That Sir, | am a femal official working as P.A. (SBCO)and had joined at Imphal on 4 - 4-

02 after transfer from Kohima H.0. (Nagaland ).

er applica_tion to
ind H.O.P.S
/ Misc - 1l

2. That Sir, before my relief from Kohima | submitted one humble pray

DPS, Imphal for ‘alloi‘ment of one Type |l quarter in old postal colony beh

building which was forwarded by DPS, Nagaland vide his letter No. D - 2/ Bldg

dated at Kohima 14-3-02.

3. That Sir, | belong to a village from Jiribam which is about 230'Kms away from imphal. i,

am the: mother of 2 ( Two ) small children aged about 3 yrs and 1 year respectively and

my children fully deperrd on me. The younger child is of about 1 year age lives on breast

feeding and thus my personal care of this childis absolutely necessary at certian intervals

to keep him alive and only-with this intention and compelling cirucmstances. | prayed to

DPS. Imphal prior to my arrival from Kohima to allot quarter in old postal colony behind

H.P.0.S building.

4. That Sir, unfortunately at that moment on my arrival from Kohirrfa no Departmental Quarter

was vacant in old postal colony at imphal and for that | took shefter in a rented house. But

due to the above obvious reason nmy slay in rented house became impossible and finding

no alternative | personally fall on the legs»of previous DPS, Shri G. Ninan and apraised

him with my problems. He was kind enough to consider my prayer and immediately

allotted the by post quarter of Post Master, Imphal which was lying vacant. He further

assured that on humanitarian ground he will allot any quarter in old post office colony as
d through DPS, Kohima

cgon as the quarter is vacated. The copy of my application submitte
contd. 2

ce ) eambg
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: . y ,
} and application submitted to imphal along with alfotment.order bearing No. D -4/HAC/

IP - dated 11-4-02 are enclosed marked “a","b" anq,"C".

That Sir, there after one unit of Type Il quarter was vacaled duoe to transfer of one Mohamad
Manab Sheik and [ was expecting allotment ofthe aforesaid quarter to me for permanent
solution of my broblem{until { complete my tenure and transfer else where. Butignoring
the justice and my compelling problem the said quarter was converted into store room

of Imphal H.O. and old records were dumped inside it.

That Sir, There after one more unit of Type -Ii quarter which was inoccupation of Shri
N.C. Halder, Supt. of P.O.S was vacated due to his transfer from Imphal and | was very
much hopeful of getting a merciful allotment order from DPS, Imphal. But unfortunately
my case was again ignored by him and he instead of alloting to me allowed the sepoy of
Manipur Rifles whose services were provided for the security of previous DPS.These
" Manipur Rifle men were earlier living in lower portion of 1.B. | don't know how far it was

justified to allot a family departmental quarter to security personal.

That Sir, One more Type - Il quarter which was in occupation of Shri. Ksh. Jiban éivngh.

was vacated in April’ 2002 due to his dismisal from service and the same quarter is still
lying vacant since April' 2002.

In this regard, | personally submitted an application {o DPS. Imphalon 10 - 10 - 2002 to
allot the said vacant quarter to me so that | may be able to look after my small son of 1

year age from H.P.O as an when necessary but neither the said quarter was alloted to

me nor any communication regarding consideration of my prayer was conveyed. The .

affore said quarteris still vacant for allotment. A copy of aforesaid application is enclosed
marked “D".

That Sir, now it has burst my heart and | had became helpless to see that without
considering my helpless condition towards the welfare of my small kids and without
extending any humanitarian g'esture the DPS, Imphal has suddenly cancelled the allotment
order in which | presently reside and had further ordered me to occupy a Type - Il

quarter in palace cémpound which is situateg.at the distance of more than 2 Kms from
"4
Imphal P.O.
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That Sir, | an‘qiéxtremly shocked to see the unhuman treatment given to me dispite the

fact one Type - Il quarter is still vacant for allotment since April' 2002 and in case this is

alloted to me | shall be able to look after my 3 years and 1 year old children.

gy -

Under the aboVe factors, | request your honour with foldéa.hands to kindly extend your

general hand bﬁnaking to personal intervention for allotment of above Type - Il quarter

which is still vacant and .lyinq for allotment since April’ 2002 in order to save the life of

niy children.

For this act of your kindness , | shall remain ever grateful to you.

Yours faithfully

]l

(Th. Meena Devi)

P.A/SBCO
Imphal H.O.
Advance copy to :-
1. Shri T.P. Selvem, P.M.G., Shillong with request for immediate intervention to explore
justice for the welfare and security of my children. Since 1 unit of Type - Il quarter is lying

vacant for allotment since April'02 their may not be any reason of hardle for allotment to
me by DPS, Imphal.

2. Shri R.K. B. Singh, D.P.S. Imphal. He is again requested with folded hands to kindly .
reconsider my humble prayer and allot the vacant Type - Il quarter in old postal colony

considering the welfare of children who are only 3 years and 1 years old. Ve s cise
Lequested Yo Windly Keep W ovdens. 1 evenec whial o deelvieny,

W Seeelved ‘QrOW\ P 1. 6, S\ul\onau owr, S’m\\.ﬁuﬂ%
_ ’,
-2-0 . o ¥
foRad 26-203 ‘ , ‘2/4, Mo rper 049.7 penees
('Th. Mecena Devi)
o 1u2 - P.A/SBCO
' .-5",‘:;'3« i = Imphal 11,0,
Ot <
{1.\33' '
g
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. 3 Di§3rtment of Postzlndia; ,
office of the Director Posyal ServiceszManipursImphalz !
S 795001 - | | - ) _

T 2

Dated at Imphal.the 28.2.0’30

Nq;;9374/Ip~daé7311ot/pc.ix:(A).
'nﬁ"?'ﬁﬁ\gﬁﬂ_ﬂ; ‘ )

P .
CN v \ !

Sorg o Smbte The Meena DCVio'
,«:QK'POAQ(SBCO)O o

LYY amphal

L ! 'Sub{é‘Vacaﬁion of bye post»quarter,of
L R postmaster.xmphal H.Oo LO-MOXLOW
IR S 01,03,03 positivelys .

. .The by¢~gost quarter of Pbstmaster.xmphél.ﬂ.o. which
you have ocaupied by you has been allotted to DYe supdte Of
post offices,Imphale C ’

’ to vacat the

‘ You are, therefore asked
£O-MOLIOW dtd.,01.03.03'poSitiVely. 1£ the quarter is not
vacated within the said period, Department af will take the
—ossession, of the quarter on 01.03.03 by removing your personal
effects tO outside without further notices The department will
not'held.resPGnaible for loss of amy of your & personal
£ the quarters

.beloqgiggq,ggter;taking over the possession 0

quarter

i .

B L . rd
\ . ' . 7
; Lo . ~
S - : s
R (hbhd//

\
: (RVKeBe Singh)
- pirector Postal services
Manipur,Imphal=795001e
. 1‘-‘&\.&6 0 ‘99
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: Department of Posthndla. '
of.ﬂce of the Director Postal Services:Manipur.Imphal.‘

795001,
WA,

. L : '.,’1 .
e b B : 3 . . L . L.
N . e P ] . , : ) . »

" Nod D3=A/IP-QRT/ALLOt/PL.ITI(A). Dated at Imphal ,
R T the 25,03.03¢

i . - Smt.* Ths Maena Devi is oc/c%he Postmaster's
.. - Quarter without authority.for which s is not entitled. '
-.-  'Tha.quarter has been allotted to sri M.Co Das, Dye. SeP. -
N Manipur Division vide, thig office letter. btux of even No..

e dt}i’. 124:02%03, ‘Smt. THi: Meena Devi has been: allot;tetl
;.. o Quarter Nov Type-III Unit-6, Postal colony, palace
... . compound,Imphal vide this office letter No,' D4/HAC/IP
vooon S - dtds. 09910.,02 above her. entitlement, which she has not
E S «occupied till date. ,

o It has been decided *o charge commercial rate of rent
.. from'Smty The Meena Devi for her un-authorised occ_:upag_:ion
e ._.~'"o£ Postmaster’s quartexs A R , ' ;

‘me  panel rent is fixed at Rs. 6355 = (Rupees six
¥ ;f"fthousaud three hundred fifty five) S and will. be
."':vrecoveted fram 02,03.03. . . ‘ .

G 'l‘h.t.s s without prejudice to any further action
' ‘-which ma.y be taken up in the matter. '

S : : (R.K. B. SINGH) .
- : - Director:-pPostal. Services .
Manjpur.Imphal-'?QSOOl. o

. Cpr to - : :
R o 1le The Postmaster.Imphul H.0, for information
- " rand necessax:y action. .
C R = 24 sriM.C, Das. Dy. sp05. Manipur.Imph
S TR . fox 1nﬁoxmation.
) . e Snte Th, Meena DeVI. P

.) Imphal for

1nformaticn.//
: ( .K B, SINC‘H)
Dir@ctor Postal Services
Manipur,Xinphal =795001,
i e Sl <

e R -—



To

Shri T.P, Selvam, .
Post Master General,
N.E. Circle, Shillong

Through Director of Postal Services, Imphal,

Subject :~ In the matter of irregular, unjustful, illegal

and against the law of land, the action of
Director of Postal Services, Imphal Manipu r.
for imposing punishment of panel rent
recovery of House rent at commercial rate
while pendency of gppeal in the matter

'~ with the higher authorities i.e. P.M.G.,

. Shillong, .

- AND -

ii) In the matter of humble appeal to take
imnediate action and other precautions under

the Rules and Law of 1and to protect the
applicant from undue harassement and to stay

and quass the impunged order of Director

of Postal Servizes, Imphal issued under memo,

Nos, D3-4/IP-QRT/Allot/Pg~ III (4) dated 25-03-103
to meet the end of Justice,

- AND -

iii) In the matter of further appeal for taking
necessary gction as deemed proper for gllotment
0f quarter in old post office colony on humanit-
ary ground etg, :

Ref. :-  D,P.S., Imphal Memo No. D3-4/IP-QRT/Allo t/Pt=III{ 4)
Dated : 25-03-'03, |

MOST RESPECTFULLY SHEWETH :'/
: 7y

1. That, the applicant who is now serving as postal

Assistant (SBCO) at Imphal was transferred from Nagaland,

Kohima to the Manipur vide Circle office Memo No, Staff/

584/ SBCO/RT/Pt-IT .dated 5-3-2002. After the issuance of the

sald transfer order the applicant submitted s representation

on 13-3-2002 to the Director of Postal Services, Imphal, Man-

ipur requesting for alloting a Type- II Departmental Quarter

in the 014 Postal Colony. In the said representation the

v Y-
B
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ted the cause of inconveniences to be

applicant'reflec
hal and the genuine reason Jjustifying

faced by her at Imp
her pryer for allotment of quarter in old post office
tion was forwarded by the

colony. Ehe - said representa |
superintendant’of post office ( H.Q) for Director of Postal

Services. Nagaland, Kphima vdde his letter detedrﬂh-B—ZOOZ.

A copy of the sald representation &
" Jetter are annexed herewith a8 ANNEXURES

AT & B2 respectivelye.

5,)  That, the applicant also submitted o representation

,onv84u32002 td the Director of Postal Services, Imphal,
pe - II Quarter in old

| py ‘one Spri Kh. Jiban .
5ihgh}'1nyﬁhe caid application the gﬁplicantfaigq]péf;eéfed'

- in faced'by.hér‘aﬁﬁer

d further‘reQuested to

R WEB e 2 . -
post,off;&? colony, which vas vacated-

‘sbout inconveniences and grievences
tpansfering from Kohima to Imphal, an
allot the said vacant quarter.

A copy of the said representation is
annexed herewith as ANHEXURE ~A/ 3o

('S

W~

3,.. - That, the then Director of Postal Services,*Imphal-\-
Manipur-after being satisfied'about the compelling-circums—
tances of the applicant alloted the vacant ( Bye-Post'Quar-
ter of Post Master, Imphal ), .at 0Ld Postal Colony vide his
order dated 11-0L4=102 on the condition-that the applicant.
will vacate the quarter as seon as it is required by the post

Master, Imphal Head Officeé.

A copy»ef e said order 1s annexed
herewith as ANNEXURE - AL,

L, fhag, after the issuance-of the sald order daﬁed
11-04-2002 (- Annexure = A/L); elloting the applicant the .

by quarter Type — 111, The apolicant submitted 5 pepresen—
tation'onv31—05-2002 to the Director Postal Services, Tmphal,
Manipur - requesting for alloting a Type - 11 Quarter'in'fhe
old pos£ office Colony behind 4.P.0. in place of the said

Contdo LR 003/"'
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Type- III quarter stating inter alia that the said allotment
order is a temporary arrangement,- She further requested to.
' issue necessary orders 21T5ting the said type - II quarter
at an. early-date, which was-lying vacant and no allotment
order was issued to any one.

A copy of the séid’representation.is
' annexed herewith as INNEXURE = A/5.

5,  But surprising enough to mention that by keeping a tupe-II
qugntef Vaéént in‘old post-dffice~colonY~since,~April 02 -
ithe~Directdr, Postal services, Imphal Manipur took_contrary
decision and issued an order -on 9-10-2002 wherein: the applicant
- was alloted a type - 11T Unit 6 first floor-of the guarter at
: Place compound Imphél, which was not~a3nvenient‘to the  appli-
-cant considering the compelling condition sbout her two small
children. - C

A copy of the said ordér ;s annexed
herewith as ANNEXURE - A /6.

6. - That, the appliCant-again,submitted an application
on 10-10-2002 to the Director. Postal Services, Manipur req-
uestingAfor alloting a quarter of 01d Postal Colony in place of
the Place Compound. In the Sgid representation the applibant
again reflected/highlighted all the facts and circumstences
- of her.grievances by stating that she is living with 2 ( two)
s small kids. of three yrs, and one year respectively thereby she
"i - has to teke care ©f the small kids all throagh the working
B hour,. .She further‘rquested_to allote -the type = II‘Uﬁit quarf
..« ter.in 0ld Postal Colony behind H.P.0. by issuing neceésary"
order at an early daté? which was still kept vacante.

. A copy of the said order is annexed
.+ . herewith as ANNEXURE = A/7.

.

7. That, to the great shock and surprise to mention that
without considering the request made by the applicent the
Director Posta 1 Services, Imphal, Manipur issued an order

on 24-02-2083 in respect of the bye post quarter im 014 Postal
Colony which is under occupation of the applicant and was |
alloted to one Shri M.Co.Das, Deputy Superintendant of Post Office

contdo .0 .L{'/’
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Imphal with immediate effect. The said order further stzted
that the said incumbent shall occupy the guarter within seven
day Se I - '

A copy of the said order is annexed
herewith as AMNNEXURE -_A/8.

8. That, being aggrieved by the said order ( annexure-A/8)

the applicant preferfed an appeal before ycur honour on 26-2~1'03.
The said apgeal was preferred through proper chanhel° In the |
said appeal the applicant again highlighted all the facts and
circumstances of ¢ame her grievances and also inhuman acts done

by the concerned autharities i.e. the Directorate of Postal
Services, Imphal, Manipur by alloting quarter at Plaée Compound
and also alloting the quarter which is in occupation by her

to other incumbents.'The'applicant further reauested in the said
appeal to direct the concerned authority to allot a type = II qu- .
arter which-is still lying'Vacant since, the month of April’ 2002,
The said appeal is not yet disposed of till date.

A copy of the said eppeal is annexed
herewith as ANNEXURE~ A/9,

9. That, the Direct&r Postal Services, Imphal on receipt.of
appeal to be forwarded to the post Master General Shillong, Called
the applicant in his chamber and warned personally to vacayt the
quarter‘immediately or to face dire consequence etc., Again immedi-
ately and simultinously wrote a letter on 28-02-2003 to the appli-
cant- regarding. the vacating of the said quarter-which is in pogcess
. ijon of the applicant by Ist March, 2003 positively,;ggg_ggégﬂlgiggr
further directed/stated that if the spplicent fails to vacate the:
said quarter within the stipulated period the Department will take
%he possession of the guarter on 01-03-2003 by removing all the
;;%icles belonging to her without further notice and the Department-
will not held responsible for tk?_iiff_if_fifé_EEEESfty° o

gr———

A copy of the seid letter is annexed
herewith as ANMEXURE - A/10.

'COI’l'td. . cv 05/-
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10.  That, thereafter due~to threat given by the Director
Concerned the.applicant with fearful mind has submitted remin-
ders dated 12-03='03 and 25-03-'03 to your honour to explore
justice and to cause allotement of vacant quarter in old Post
Office Colony in which she can see the welfare mnd safety '

of her 2 ( two ) small children of 3 ( three ) years and

one yr. old who lives on breast sucking only. If her quarter
is shifted from the 01d Postal Colony to Palace Compounu in
yiew of the impugned orders-( Annexure - A/6 & A/8) she will B
suffer from irriparable looses and injuries that cannot be com-
pensated in other terms and the ‘innocen t children of th=.
appiicant.Will further be jeoparadised.

\ A Copy of the said _reminder letters are
annexed herewith as ANNEXURE _A/11__&_A/12.

11. . That, the applicant further begs to submit that besides
the vacant-quarter, vacated by Kh. Jiban Singh, two mores-quarters
are- engaged other wise and can be alloted to the applicant by ma-
king necessary arrangement in the 0ld Post Office Colony.

42, . But, Tt is surprising and at the same time painful.to
mention that without any consideration and showing justi fication
the Director of postal services, Imphal has issued a sudden

. arbitrary order of imposing penalty of penal recovery of rent
at commercial rate and has fixed up. k. 6,355/~ per month to be
recovered from the -pay of  the applicant giving date of effect
back dated i.e. 02-03~‘03_Eifggggfﬂgifiggﬂggg;ﬁeci5lon of appeal
dated 26-02-'03 preferred by appllcant to the Higher authority
i.e. ( to the P.M.C. S hillong ). :

A wopy of the impunged order is enclosud
marked "A/13".

Now, from the above, it may kindly be seen'thatZthe mo tive
of the Director Postal Services, is cent per cent Biased, Prejudi-
ced and malafidy to cause precumiary circumstances mnot in the life
of the spplicant but also 2 ( two ) innocent stall children aged

3 yrs and 1 year respectively,

It may kindly further be seen that non-alloting of vacant
quarter without any valid reason since April '02 and kerping the
quarter still vacant is well motivated to deny natural Jjustice

to. the applicant.
' Contdo e e 0 6/‘-
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+ It may kindly further be seen that issuing the order,
.imposiﬁg penazty »f recovery at com.ercial rate assessed by
him whimisically to the tone of k. 6,355/~ without isswing
. any show-eause notice and providing ahy opportunity to furni-
shed my say has seriously -violated the law of natursl justice,
and law of land, |

- It may kindly also be seen that, when the appeal in the
same matter is pending with- higher authority like P,M,G., Shill-
' ong, the action of Director by passing the normal procedure an¢
over-looking the existance of higher authorities is gro ss
violation of the rules, and law of fhe land.

That sir,\the applicant at present after sl1l normal dedu-
~ction draws %. 5,616.00 per month, but without any human con-
sideration and justice, the D.P.S. Imphal has passed order of
panel recovery of &. 6,355/--i.e, &, 739.00 in excess of the
tbtal emoluments drawn by the applicant. '

~ That, sir by effecting such, irregular,unjustful and
arbitrary order of recovery the D,P.S, has not only 2xposed
his excessiviness:, but has also caused great pecuniary Circu-
mstances To. the applicant and now due to non-getting of salary
during the operation of such impugned order there is no alter- .
native but to sterve with two imnocent children and under such
inhuman act-and under such pecuniary énd injustful c¢ondition
the applicant make the following prayer to your honcur to save
the life to meet the end of justice,

(a) That,Your hbnour would be gracious enough to stop
and stay the impugned and irregular order passed by
D.P.S. Imphal for penal recovery of B 6,355,00
per month i.e, more than k. 739.00. of the total emo-
luments drawn by the applicant,

A

Contdooo 07/-
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" grateful to you,

=i (7 ) :-

\

)

(b) That, your. honour would be further‘gracious enough
- to dispose of the appeal dated 26-02-03 sympathetically
* .. s0 that the vacant quarter in the old post office

is alloted to the applicant to save the life of hep
minor children,

- The applicant for this act of your.kindness shall remgin

Yourts faithfully,

S

=

TH., MEENA DEVI
POAO/S. BOC’OO Y _Imphalo HOOO

> Encloses Anneseune 1— 43,

RS A

" Aav. Gooy 't i~

e .The Chief P,M.G., N.E, Circle,

T T TS e ¢ AR Wi b M et e T

colony |

i
|

‘Shillong for his
kind information and immediate intervention to save
' the life of the applicant and her two small children,
' S !
o o o B
2 Shri TP, Selvam, P.M.&. Shillong for his king |
information ancd similar action, L
;f ;
’ j
2
< [
_ X
h Meoma cley P
( TH., MEENA DEVI.) §!?
POAO/SOBOC.OO’ Imphalo H.Oq i E:‘
|
i
e
?,"li R




7 Nou D34/TeaRT/allotp

‘palace compound videthis office lett
02,10502 U L T

Postmasterts quartexr on ‘the personal a
ﬁh":‘ ,ce_P oMotZy o N

B b | -
~ 4~ AINEXUREFAA% she

 Department of POSt:India,

: offiéé; of ‘the DireGtor Postal Service

> S:Man:fpur: Imphal:
CET9800 g R . ,

EVI

L ek 6
T o - : _—_—

'~, RO Lot N N )
55eI1I(a), Dated at Imphal,the 07,04,03

/7 smte The Méena Devi;.

T PeAe(83C0),. Imphal,

‘ Sub:..-,.\(aca_ti'_én'_"of‘vBy‘-'post quarter .
IR ,ofv'.VPoétj.‘maslt;éi:;I‘rnp‘haJ,' Ho 0,

-¥ou have been allotted’ i‘&pé.-lix’-s,. postal colony,
¢r loe  D4/HAC/IP dtd.

- You abe givén‘_ time,uptq :30604,200: &0 vacate the |
Ppural made by vou to .
«Bo Clroles: I)amag_@l;remﬁ unio 30,04,03 Wwill not

be charged and is waiveds

. "
cve ’(Roxoso SINGH) .
' 1. Directox postal Sexvices
© Manipur, drphal «795001 ,
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Th Dractor of Pa gtul Sevviceg, ‘

Imp at, Manipur Divieion,

Sub i~ Allotment of Departmental cuartep in
01d Post Office Colony and humble prayer
for extending generous sng humanitarian
consideration;in most pathetig, deplorable,
and campelli?g circumsteances, ‘

Ref :-Your esteemed letter No. DBuQ/IP-QBT/Allqt/
- PL.III(A), dated at Imphal, the 7-4-03, |

Respectéd Sir, _
Finding no alternative to solve the crisis prevailing

atout the welfare of my two small kids, I beg to issue this
humble reminden to my appeal dsiteq 26-03-03, Which is lying
pending with circle office as well as to youp good-self, In
this connestion once more I with heavy heart woulg 11ké to
mention thut it would not.at all be practjcable to keep my
two small 4igs at distance place during office hour,

Sir, such being the un-avoidable circumstsnces onee
again I am repeating the Same problem o7 my 1 yr. son who
lives on bregst feeding only,

‘Hence at 1ast finding no alternative way s and meané,
I again reguest your goodself to kindly extend your genepous
hand and 110t either the Vacant quarter op eny other acco-~
b modation wirich you consider proper in 0ld post office colony
: L0 provide celier to my children who are

_ only 3 years ang
1 year o1a respectively,

Dated : 21-04-03, ’ Yours faithfully,

.. - =/

- I’

Lo B ( Th. Meens Devi
PA/SBCC, Imphal 1.0,

\

“"The Post Master General, N.E, Cipcle
Shillong for his king information, He is. .

requested to kindly extend h:sg king persongl -

interventidh'and.belp for causing allotment

of quarter (Type-IT) which is still 1lying

vacant since April, 2002, Another adjacent

Quarter which is occupied as store room of Head.

Office can 21so be allotted 1y making alternative

arrangement to splve my problem,

. 8hJWeemaidhﬁ.

(Th.Meena Devi )
PA/SBCO, Imphdl v.0.

o
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N ¢ AT ADMINISTRATIVE TRrguwAL -
BN S GUUAHATI BENCH
' 4* _ GUWAHATI '

T e e e

B ..,—%rigi_nal‘A‘pplicatio‘ﬁ‘ No :- = Q‘§ } v/le)&@}
: Misc, Pefition No. . -/
~ Contempt Petition no. _
~ Revieu Application No, /

P . o ‘ /
Applicant, (s). Sl T, Aernn Devy
' S i‘fm’. :_a < ~Vs- .
v Respendent (s 2iewon. Op Qmocug sfon, |
' ” A.qucaf.e For the Applicant (s) _kﬁ( ﬂ'fr/igrﬂfi 72.&/»&0(‘1’\
| | "D Boras.

'A'dvocate'f‘b:r.r.a:_he R_espondent(s) CGsSe.
o — - 1 ] : e
N}ot.espof‘ the Registry . Date . Order of th: Tribunci

Randna e TS Ry

84542003 | Present ;

- The”Hon‘ble Mr. Justice D.N,
. ‘ ' ~ Chowdhury, Vice~Chairman,

The Hon'ble Mr, Se Biswasg,
Administrative Member,

Thig is an application
under section 19 of the
Administrative Tribunals Act,
1985 assailing the @ction of
the respondentg in the matter
of allotment of quarter,

Mr. B.p, Borah, learned
. : ! ; | Sr. counsel appearing on behalf
fw?,; of the applicant étated and
. “t contended that in allotment of

quarter .
’[ he employer is to act Jjustly, Vv

} fairly and lawfully, The learn=-
| ed counsel also submitted that
%A\,\f by order dateq 11.4.2002 the
)
}
[
!

ato competent authority allotteqd the
» e ’ .
ce c‘op'g’ . ‘ Contd/-
@@ W .
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84542003 officie{ quarter which the applicant

o

.o

is presently occupying. We have
perused the order dated 11.4.2002
by whéch she was allosted the quarter
on condition that she would vacate
the quarter as and when it would be
required by the Post-master, Imphal,
He.O« or, for any purpose by the
office. The order also indicated that
the applicant was'to occupy the
quarter within time specified and
take gsteps for paying bill regularlye
She was also directed to submit the
occupation report to the authority
concerned. Subsequently, by order
dated 9,10.2002 the applicant was
allotted the Type III, Unit-6 1lst
Floor quarter. The applicant submit-
ted representation before the
authority praying for modification
of the order and requested for
allotting a qnarterfat 0ld Post
Colony in place of the Palace
Compound to avoid hardship of her
and her two young childrens. The

'applicent.thus prayed for modifica-
"tion of. the order whereby she was
“allotted in the Palace Compound.

The epplicent, thereafter, also
‘parsued the matter and submitted
another representation. Inste@ad of
passing any order the 1mpugned
order dated 25.3. 2003 was pasged
imposingypanel rente. The applicant

" agsailed the action of the respond-
*ents ag arbitrary and discriminatory.

s
,

We have heard Mr. B.C.Pathak,
learned Addl. € +GeSeCe for the’
respondents. Admittedly. the discre=-
-tion is vested on the ‘authority

to allot or re-allot quarters. The
applicent since made representation
before the authority the same can be

""taken care of by the authority. -

Cf.\nb ~__ e ]
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On consgideration of all the
aspects of the matter, we are of view
that ends of justice will be made if a

direction is $ssued to the applicant

to submit a fresh representation

‘narrating het'grievances before the

Director of Postal Services within two

- weeks from the date of receipt of the

order. If such representation is made
by the applicant the authority concenred

'shall condider the same Justly, fairly

and reasonably,

Mi. B.P. Borah, learned Sr.
counsel submitted that the impugned order

"imposing panel rent vide order dated

254342003 is arbitrary and discriminatory
S0 much so that the applicant is occupy-
ing the quarter with the approval of the
competent authority. The learned Sr.
counsel further assailed the same as
uhjust and unfair and therefore violative
of Article 14 of the Constitution. We

are not inclined to pass any order at this
stage on the contentions of Mr. Borah,
Since we have directed the applicant to
submit representation before the authority.
It is experted that the authority shall
consider the same with empathy and with
commiseration and pass an appropriate
order with utmost dispatch; Till the
completion of the aforesaid exercise

the impugned order dated 25.3.2003 shall
remain inoperative. The respondents are
farther directed to allow the applicant

to continue, in the present quarter which
she is occupying during the interregnum,

The application is thus disposed

of leaving 1t open to the applicant to.

. move the Tribunal 1f such occassion

arises. No order as to costse

:sq/vxcs-caaxﬂmum

sd/ MEMBER (A)

>
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R . Debartmenﬁ'of Post:Indiae : .
- 0ffice of the Director PostalaServiceS¢Manipur:Imphal:
" - © 795001, - IR

S MRAERKR

| No. D=4=2/Divl, office/Pt,III/IP. Dated at Imphal,the 27.05.03

To L (O - o~
sri Thialzachin Paite, . * .
Night Guard, ; .o

.

0/o the Director Postal Services,
Manipuxr,Xmphal~795001.

you may stay in the vacant room of quarter No.
Type-II~2, 0ld Postal Colony behind Imphal. H.O. ;gmporarily
on the condition that you have to vacate the qu texr
immediately as and when required by this offige.

‘The illegal construction within the

BT ampus should be
removed within gtipulated period. . ~

, (R.K.B, SINGH) . .
. Director Postal ‘Services .
. Manipur,Imphal =795001,

‘Gepificd 0 bSO

tﬁx’l‘ W
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DEPARTMC‘H OF POSTS '\0
O/o THE DIRECTOR POSTAIL, SERVICES, MANIPUR
IMPHATL, o
No.D3-4/11’-QR'1‘/A1.’10*./!?t HIRV-) . daicd  30-5-03
o -
T/
/" Smt. Th Meena Devi, PA SBCO
Imphal HO ,
With reference to your representition no & dated 20-5-03
- which was received at this office on 26-5-03, y you are i vimed that
1. No vacant quarler is available in' theold postet ~ofony (or allotment '
to you. - | |
2. You have been aliotted & vacant Quarier Mo, Fepe HI Unit 6, Postal
Colony, Imphal vide this office memo of even no. daied 9-10-02 which you
have not occupiet till date, even afler a Hapse of more than 7 months.
3. The then DPS had permitied you to stay in the Yostmaster’s quarter
on the condition that you will vacate ihe quacter us sooi =4 it is requived by
thé ‘Postmas ster, Binphal HO or for any purpose by (his e “iice. The .
““Postmaster’s quaster, which is of Type-1V area has bees allotted to Shri M(‘
Das Dy.SP of this office vide this-office memo of evein 10 dated 24-2-03.
You have not vacated the Postmaster’s quarter Gill date ever though (he same
has been allotted to Shri MC Das, Dy SP, denying him the use of the quarter.
4. Penal rent @ Rs. 5/- per square foct amounting (o R, ﬁﬁ:)/a .15 Was
charged vide this oftice memo of cven no dited 25-3-07 for you
unauthorized occupation of the quarter, denying the s o ihie same (o Shri
MC Das, DySP. However, during the visit of S ’3\ Chattegiee, CPMGNE
Circle to Imphal on 7-8 April 2()03, you had requesicd e CPMG for time o
up to 15-4-03 verbally to vacate the quarter. The CPM( was kind cnough to
cousider it and isformed you that you may continue {31 70-4-03 and vacate
the quarter after that. Accordingly, you were infoimied <ide this office letter PR

of even no. dated 7-4-03 that you have been given nm e nto 30-4-03t0 - -
vacate the Postmuaster’s guatter on your persona appen’ nade io CPMG,
You were also informed that damage rent up i 30-1-03 is waived. | fowever,
till date you have not vacated the Postnaster’s quaricr duspite the assurances
given to CPMG.

5. You have been allotted the vacatt quarier Type i1 Unit 6 Postal.
Colony since 9-11)-02, which you have still ot occupic:”. You have also stili
/ﬁ?tkz/acatea the Postmaster’s Quarter dés pite assursnces 1o CPMG, on the




¢
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grounds that you have to look afler small childien. This is sbsurd, as many {
&{ our staff has small children and many, includiop indy staff, stay in the

postal colony where you have also been alloticd accominodation.

Your representation to the PMG NI Circle has

. as been disposed
off vide CO DO No. VIG-1/3/03 dated 22-3-03, wiih the foilowing
dircctiof; o

1. You are instructed to vacate the guarter by 31-5-03 fziling which )(
action for eviction may be taken.

2, Penal rent shall be recovered for the month of May 2003. /

Cod |
. ;x.l' ] o "
("R B Singh)

DPH Monipur

et ke m tTa m— o el e
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IN THE CENTRAL ATMINISTRATIVE TRIBUNAL ®©

GUWAHATI BENCH ¢:: GUWAHATI.

Smte The Meena Devi.

eve v _A_EElicant.
- VS- .

Union of India & Ors.
eeceess Regpondents.
- And =
In_the matter of ¢

Written statement submitted by

the respondentse.

The respondents beg to ¥k submit
brief history of the case, before
sabnitting para-wise written |
statements, which may be treafed

as part of the' written statement.

( BRIEF HISTORY OF THE CASE )

Smt. The Meena Devi, PeAe SBCO Imphal HeOe. wvas allotted
Pype-IV by post quarter of the Postmaster, Imphal H«0. by Shri
George Ninan, the then IPS, Imphal vide this office memo No.
D4/BAC/IP dated 11.04.02. The alloiment has been made on the

clear understanding that Sut. Meena Devi would vacate the quarter
as and when redquired by the department or when occupied by the
Postmagter, Imphal HO., as she was not entitled to it. She

;occupied the by post Quarter on 12.04.2002.
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Smt. Meena Devi was allotted the newly constructed
Quarter Unit 6 Type III at palace compound, Imphal considering
her eligibility vide this office memo of even no dated 07.10.02.
But she refused to occupy it on the ground of looking after of
two small children. The by post quarter of Postmaster, Imphal
has been allotted to Sri M«.C. Das, Dy. SPOs, Imphal ( copy
enclosed herewith ) who is in PSS Group B and is entitled
to a Type IV Quarter. Smt. Th. Meena Devi has not vacated
the postmaster’s Quarter till date even though she is not
entitled to the séme, and has been allotted to Sri M.C. Das,
Dy . SP denying him the use of the duarter. She is demanding
for the allotment of a duarter at the old postal colony behind
the Imp—lzal HeO. Complex to look after her two small children.
Her reduests cannot be considered, as there is no vacant
quarter on the ground of looking after two small children is
also not reasonable, as all our staff including lady staff
with small children are staying in the quarter at Palace
compound, which is just one Km. from her duty point.

Sat. The. Meena Devi can only be allotted a
quarter at 0ld Post Office colony as and when the Quarteré
become available for allotment, which is not presently availa-
ble. She should not have any grievance as she has already
been allotted a vacant Quarter at Palace compound yzh‘ich is
just one Kilometer away. It may also be mentioned that penal
rent has not been charged from Smt. The Meena Devi +ill date

in obedience to the direction of Hon'ble CAT.

Con‘tdooooaoo.
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Para-wise commentgs
1. That with regard to paras 1 to 4 and 4.i, 4.1i

of the application the respondents beg to offer no comments.

20 That with regard to the statement made in para

4.iii, of the application the respondents beg to state that

the applicant for allotment of Postmaster's quarter with an

- undertaking to vacate the same immediately as soon as it will

be reduired by the postmaster or for any purpose. This para is

misleading and is contradictory to what is writien in Annexure=3.
A copy of the letter is annexed herewith and |

marked as Annexure = 3.

Be That with regard to the statement made in para 4dv,
of the application the respondents beg to state that the arrange-
ment was made as no vacant type=IIl Quarter was available at that
time for allotment on a clear undertaking by the applicant to
vacate the Quarter as and when reduired by the depariment even
though she was not entitled to it, to which she has failed to

comply .

4. That with regard to the statément made in para 4.v,
of the application the respondents beg to state that allotment

of the quarter then being occupied by the Night Guard of Divisional
office.
g A copy of the letter is annexed herewith and

marked as Annexure = 5.
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5{ That with regard to the statement made in para 4 .vi,
of the application the respondents beg to state that the applicant
was allotted the newly constructed vacant quarter Unit 6 Type III
a'i; palace compound, Imphal considering her eligibility vide this

office memo of even no. dated 07.10.02.

6. That with regard to the statement made in para 4.vii,
o‘}f the application the resﬁondents beg to state that her reéuests
cbuld not be considered as there is no vacant duarter due to
administrative reasons. The reasons adduced for not occupying

'Ez’he allotted Quarter on the ground of looking after two small
dhildren is also not reasonable, as all our staff including lady
staff with small children are staying in the Quarters at Palace mam:

compound, which is just one Km. from her duty point.

7. That with regard to the statement made in para 4.viii, .
6f the application the regpondents beg to state that the by post
‘Quarter of Postmaster, Imphal has been allotted to Sri M.C. Ias,
y,é:Dy. SPOs, Imphal who is in PSS Group B and is entitled to a Type-
;IV Quarter. Smt. Th. Meena Devi has not vacated the Postmaster's
quarter till date even though she is not entitled to the same,

and has been allotted to Sri M.Ce. Das, Dy. SP0s, denying him

the use of the Quarter.

8. | 'ﬁlat with regard to the statement made in para 4 .ix,
of the application the respondents beg to state that the repre-
' sentation submitted by the applicant to PeM.G. Shillong has

been disposed off vide CeO. D.O. No. Vig=1/3/03 dated 22.05.03

' with the following direction.
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| 1. She is instructed 'bé vacate the Quarter by 31.05.03
'failing which action for eviction may be taken up.
| 2. Penal rent shall be recovered for the month of
‘May, 2003.

| However, eviction and recovery of penal rent has not
: been taken up till now in obedience to the direction of Hon'ble
CAT.
9. Thet with regard to the statement made in para 4.x,
' of the application the respondents beg to state that .the applicant
" has already been allotted Unit 6 Type III quarter at Palace
| Compound, Imphal considering her eligibility vide this office
- memo of even no. dated 07.10.02. The by post quarter of Postmaster,
Imphal has been allotted to Sri M.C. Das, Iy. SP0s, Imphal who
ig in PSS Group B and is entitled to a Type IV qQuarter. The
applicant had not” vacated the postmaster's quarter even though
she is not entitled to the same. The applicant was served with

a notice to wvacate the duarter allotted to Sri M«Ce Das, Dy. SP.

10. That with regard to the statement made iIn para 4 .xi,
of the application the respondents beg to state that same as

=:_'gba.'ra 4.,ix above.

11, That with regard to the statement made in para 4 .xii,
of the application the respondents beg to state that there is no

‘vacant Quarter for allotment at old postal colonye

| 12 That with regard to the statement made in para_4-xiii, .

of the applicat ion the respondents beg to state that the by post
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qQarter of postmaster, Imphal has been allotted to Sri M.C. Das, |
Dy. SPOs, Imphal. The applicant has not vacated the postmaster's
Quarter till date even though the same has been allotted o Shri
M«Co Das, Dy. SP denying him the use of the quarter. Penal rent
@ Rs. 5/~ 8. ft. was charged for her un-authorised occupation
and denying the use of the same to Sri M.C. Das, Buring the visit
of Sri P«K. Chatterjee, CPMG, W.E. Circle to Imphal on 7/8th April,
2003, the applicant had reduested the CEMG for time upto 15.4.03
verbally to vacate the duarter. The CPMG was kind enough to
- consider it and informed her that she may informed that she has
been given time upto 30.04.03 1;0~ vacate the Postmaster's quarter.
On her personal appeal to CPMG. She was also informed that
;iamage rent upto 30;04.2003 was waived » Howewer, till date she
has not wvacated the Postmaster's Quarter despite the assurances

given and the previous written undertakingse.

13. That with regard to the statement made in para 4.xiv,
of the application the respondents beg to state that the represen- |
Itation subnitted by the applicant to PM«Ge Shillong has been
disposed off vide Ce0e Do No. Vig=1/3/03 dated 22.05.03;

14 . That with regard to para 4.xv, of the application

the respondents beg to offer no commentse

*

15. That with regard to the statement made in paras 4.xvi
& 4 .xvii, of the application the respondents beg to state that the
reasons adduced for not occupying the allotted wvgeant quarter

on the ground of looking after two small children is not reasonable,
as all our staff including lady staff with small children are stayin

in the Quarter at Palace compound, which is just one Km. from her



from her duty point.

16« That with regard to the statement made in paras 4 .xviii
& 4xix, of the application the respondents‘beg to state that the
by post duarter of postmaster, Imphal has been allotted to Shri
MeCe Dasy Dye SPOs, Imphal. The applicant has not vacated the
postmaster’'s quarter till date even though the same has been
allotted to Sri M.C. Ias, Dy. SP denying him the use of the quarter.
Penal rent @ Rs.5/- per S. ft. was charged for her un-authorised
occupation and debying the use of the same to Sri M.C. Dag. The
applicant is not entitled to retain the Postmaster's quarter.

Her plea of not staying at Postal colony at Palace compound for
having small children is absuré as many of staffs having small
children and other family members are staying in the Postal colony
where she has also been allotted acconmodation. She is not enti-

tled to retain the Postmaster’s Quarter.

17 . That with regard to para 4.xx, of the application

the respondents beg to offer no conmentse.

8. That with regard to the statement made in para 4.xxi,
of the application the respondents beg to state that Sri T. Thual=~
zachin Paite, night guard of Divisional Office, Imphal is allowed
to stay in one small room which is lying vacant in Type-II duarter
No.2 temporarily on the condition that the quarier will be vacaied
as .and when required by this office. The Quarter was not vacant
and is being used for post office purposese. The quarter has not
peen allotted to him. Shri T.Te Paite was staying in an illegally
constructed ‘shed within post office campus, which has since been

demolished. He has been allowed to stay in one vacant £ room
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of duarter no.2 due to administrative exigencies as his presence
within the post office campus is necessary at odd hours and is

‘a part of his service condition.

"19. That with regard to para 4 .xxii, of the application

!J Mé‘y’ 2003.

the respondents beg to state that a speaking order was issued

on the representation of applicant as per the giirection of Hon'vle
CAT. She was informed that no vacant Quarter was available for
allotment at old postal colony. The decision of this office and
the decision of Circle Office, Shillong was communicated to
applicant asking her to vacate the Postmaster's quarter to which

she was not entitled.

20, That with regard to the statement made in para 4.xxiii

 ‘ of the application the respondents beg to state that the by post
‘ (iuarter of postmaster, Imphal has been allotted to Sri M.C. Ias,
© Dy. SPOs, Imphal. The applicant has not vacated the Postmaster's
q_lparter till date even though the same has been allotted to

;‘3 Shri MeCe Das, Iy. SP denying him the use of the quarter. Panel
:i rent @ Rs.5/- per sd. £t . was charged for her un-authorised

| occupatioﬁ and debying the use of the same to Sri M.C. Ias,

The applicant has also been intimated of the decision of Circle

' 0ffice, Shillong of the folloying -

1. She is instructed to vacate the duarter by

31 .05 0% failing which action for eviction may be taken up.
2. ©Penal rent shall be recovered for the month of

However, eviction and recovery of penal rent has not

[

been taken ¥ up till now in obedience 1o the dlrection of

Hon’ble CAT. The applicant is not entitled to retain the Post-

! mac;x’knxnxmz
|
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postmaster’s quarter. Her plea of not staying at Postal colony
at Palace compound for having small children is absurd as many
of staffs having small children and other family members are stay-
.ing in the Postal colony where she has also been allotted acco-

mmodat ion .

21 That with regard to the statement made in bara 59
of the applicat_ion the respondents beg to state that the applicant
iéas allotted a newly constructed quarter Unit 6 Type III at Palace
compound, Imphal considering her eligibility vide this office memo
of even no. dated 07.10.02. But she refused to occupy it on the -
éround of looking after of two small children. The by post Quarter
éf Postmaster, Imphal has been allotted to 8ri M.C. Das, Dy. SPOs,
Imphal vho is in PSS Group B and is entitled to a Type IV Quarter.
?}he applicant hax not wacated the postmaster's Quarter till date
even though ¥ she is not entitled to it and the same has been

" allotted to Sri M.C. Das, Dy. SP, denying him the use of the

| quarter. She is demending the allotment of aquarter at the old

- postal colony to loom after her two small children. Her reduests

_] cannot be considered, ax there is no vacant Quartér due to,

| é;dministrative reasons. The remsons adduced for not occupying the
allotted Quarter at palace compount on the ground of looking

i-after two small children is also not reasonable, as all our staff

| vincluding lady staff with small children are staying in the. duarter

at Palace compound, which is just one km. from her duty po.int.

é There are 4(four ) type-II quarters at old postal

1

éolony, Imphal « One is allotted to the applicant, SPM/Imphal

 Bazar S.0. Another one is allotted to Manipur Rifles
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The two other duarters are utilized for post office work due
to administrative reasons. One is full of waluable materials/
important office records in vhich one small room is vacant where
the night guard of Divisional Office, Imphal is allowed to stay
temporarily. The Quarter is not vacant and has not been allotted
to him. 8hri T.T« Paite was staying in an illegally constructed
Shed within post office campus, which has since been demolished .
He has been allowed to stay in one vacant room of quarter no 2
due to administrative exigencies as his presence within the post
office campus is nece ssary at odd hours and is a part of his
service condition. These two Quarters will only become availsble
for allotment only after renovation and shifting of the different
branches of Imphal Head Post Office records.

The applicant can only be allotied a Quarter at
0ld Post Office colony as and when the Quarters become available
for allotment. She should not have any grievance as she has
already been allotted a vacant Quarter at Palace compound; which
is Just one kilometer away, and all our staff ineluding lady
staff with sgmall children are staying.

It may also be mentioned that penal ment has not
been charged from the applicant till date in obedience to the

direction of Hon'ble CAT .

22 That with regard to para 6, of the application
the respondents beg to offer no comments.
2% That with regard to para 7 & 8, of the application

the rTespondents beg to offer no commentse.
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24 . That with regard to the statement made in para 9, of
the application the respondents beg to state that the applicant
instead of occupying the quarter gllotted to her as per her
entitlement and on the merit of her own application dated 29 .4 .02
and 31.05.2002 has failed to vacate the Postmaster's Quarter for
which she is neither entitled nor the departmental has ever allotted
the quarter on merit of the entitlement of such Quarter. The
official was repeatedly advised to vacate the Postmaster's Quarter
and to occupy the Quarter as allotted to her. The applicant was
ieauired to act under the provisions of departmental rules and
procedures. But in the instant case the applicant not only dis-
obeyed the orders issued from this office but failed to comply
with her assurances which she endorsed in writing before allowing
her to stay temporarily in the Postmaster's dquarter. Thus, the
applicant acted in a manner unbecoring a Govte servant. It may
be mention worthy that this office never assured her for allotment
of Quarter in Postmaster's Quarter which will be vacated by her
again as and when the use of ¥ qQuarter is required by the depart-
ment. But when she has been asked to vacate the Quarter by
providing alternative accommodation in the postal colony, palace

compound, Imphal, she has refused to do so.

25. That with regard to para 10 to 11, the respondents

beg to offer no commentse.

Verificationecescscocee
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H worKing as 3:} wwp— ?DP&&M

» Presently

» being duly
1
jauthorised and competent to sign this verification, do hereby

]I

‘and those made in paragraphs being matter of

‘!re st are my lumble submission before this Hon'ble Pribunal.

i
‘have not suppressed any material fact.

i
q

! And I sign this verification on this th day of
iSept* 2003.

| D ty Supdt. of Post Oﬁ'lces
Mmc?;uwb% ﬁon %mphal 795008

1records, are true to my information derived therefrom and the

I

;solemnly affirm and state that the statements made in paragraphs

are tme to my knowledge and belief

4
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: (.
GUWAHATI BENCHAT GUWAHATI

IN THE MATTER OF:

Smti Th. Meena Devi...Applicant
Versus

Union of India & ors...Respondents
AND |

IN THE MATTER OF:

A rejoinder on behalf of the applicant to

1. 1. 2004

Dilyefr

the written statement filed by the -

respondent in the aforesaid application

No. O.A. 142/2003

(A REIOINDER ON BEHALF OF THE APPLICANT)

MOST RESPECTFULLY SHEWETH:

That the abovenamed applicarit has been served with a

copy of the written statement submitted by the respondents

before this Hon’'ble Tribunal and the applicant, having

below:

understood the contents thereof; filed this rejoinder herein
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2. That with regard to the Brief History of the case, the
applicant states that the infentional non-allotment of avallable.
quarters in the Old Pojst office colony behind Head post office,'
Imphal to the applicant compélled her to file the a-foresaid
Original Application before this Hon'ble Tvribunal. The said action
of the résp'ondents is extremely unreasonable and arbitrary
which caused great hardships and injustice to the applicant. In
this ;onnection, it may be stated that, from thé relevant papers
and documents évallable, as. stated in the Original Appllcation,'-
the quarter which was occupied.by the applicant for the last 13
months, suddenly was allowed to occupy by the night guard of
the office of the Director only on 27.5.203 after filing of the
Original Application No. 95/2003 and order dated 8.5.2003
passed on the said application, a copy of which was served on
the Director, Postal Services, Marﬁpur, Imphal on 23.5.2003,
and, to frust'rate the cause of the applicant, the responden; No.

5 has intentionally, without any formal allotment order, allowed

the night guard to occupy _glg_gggr.ter*fmm_zz.s,.zoﬁ; The said
| order issued by the respondent No. 5 is itself irregular in view of '
the fact thaf the night guard neither submitted any applicatioﬁ
for allotment of quarter nor his name was there in the penal of ,
desiring employees. or officials for quarters. Therefore, the
applicant humbly submits that the Hon'ble Tribunal may be |
_pleased to call for the relevant records like the application for
allotment of quérter and time to time orders passed by the
authorities for allotment of quarters which will be relevant for

the purpose of deciding the case and will unfold the tricks and
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pleas téken by the respondent No. 5 to deprive the applicant
from getting a quarter in the Old post office colony as desired by
her in view of her personal difficulties. In this connection, the
applicant further states _that the Director, respondent No. 5,
intentionally, to avoid the allotment to the applicant allotted tlvwe
quarter to the night guard and, as such, ﬁls plea justifying
allotment of quarter to the apblitant 'will not stand on the way of
reasongbleness in the matter of allotting a quarter to a humble

lady employee like the applicant}.

3. That with regard to thé other allegations regarding non-
océupati_on of the newly constructed quarter in U-VI type III- at
Palace compdund, Imﬁhal, the applicant states that though the
: said quarter was allotted to her', in view of cérta&n unavoidable
personal difficulties due to having two small daughters, she
wants to reside nearby her office in the quarter at Old post
office colony behind Head post ofﬂce. wherein she has been
allowed to stay by the authority in the quarter of Post Master,
Imphal considering her difficulties in residing in other quarter at
Palaqe compound and accordingly she has been occupying the
Post EM'aster's quartér which she was to be vacated and against
which the instant | Origin‘al application as well as} earlier
appli‘cat‘ion (O.A. No. 95/2003) was filed and the Hon’ble,
‘Tribunal was pleased to take up for consideration on 3,5.2063
and was also pleased to pass an interim order, although the said
application was disposed o»f by the Hon’ble Tribunal on that very
day i.e. 8.5.2003. It may be stated that considering the

discriminatory nature of the powers exercised by the
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r}espondents, which was unjust, unfair and violative of Articles
- 14 of the Constitution of India, the Hon'ble Tribunal was pleased
to direct the applicant to submit fresh representation before the
authority concerned with a further observation that the authority
-shall consider the same with empathy and commiseration .and
pass appropriate order with utmost dispatch. However, the
Hon’ble Tribunal was pleased to pass an interim direction to the
effeét that: “Till the completion of the aforesaid exercise the
impug_ned order dated 25.3.2003 shall rémain inoperative. The
respondents are further ldirected to allow the applicant to
co_ntinue m the present quarter which she is occupyihg during
the interregnum.” Though the application was disposed of, the
H_on'ble Tribunal was kind enough to grant liberty to the
applicant to move the Tribunal If such occasion arises and
accordingly, as the authority passed the order whichvwas not at
aI.I' sympathetic to the applicant, the applicant was compel to
move this Hon’blé Tribunal by filing the instant application in
0.A. No. 142/2003 wherein also the Hon'ble Tribunal was
pleased to direct the authority to maintain status-quo as on that
date i.e. 25.6.2003 as regards the occupation of the quarter
type-II at Old post office colony behind Imphal Head'Quarter by
the applicant. Under such circumstances and background of the
case, it is not understood as to how the respondents can
5 repeatedly take the standﬁ that the applicant is not vacating the |
quarter which has been allotted to her and not entitled to Type-
IV quarter in view of th'e fact that the applicant is occupying the
" quarter at present on the st»rength of the order passed» by tr_te

Hon’ble Tribunal. Further, it is also not understood as to why the

R4
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request of the applicant for allotting a vacan( 'quarter in Old post’
office cofony could not be considered on the plea that there is,'[
no vacant quarter in as much as, as sfated ‘hereinabove, there
are two vacant quarters in Old post office colony available out of
wh!'ch‘ one has been blocked I_:y‘the authority intentionally by
using that as office record room where old records are dumped
to avoid allotment to the abplicant and the other one has been,
allotted to a security personnel (night guard) only on 27.5.2003
after passing of the order of stay dated &..5.2003 by the Hon’ble

Tribunal, as stated herein above.

That further the applicant states that the repeated stand
of the respondents, that the épplicant was allotted quarters at
Old post office colony as well at Palace compound, which is not
presently avallable, Is not tenable in vlew‘ of the fact that the
authority intentionally allotted the quarter to the night guard to
deprive the applicant from her legitimate claim, though no
formal application was filed by the night guard for allotment of
quarter. Furthermore, the respondents’ claim that the applicant
. should not have any grievance as she has been allottéd quarte'r
at Palace comﬁound, which is also not tenable, in view of the
fact that the entire question of dispufe in the application filed by
the applicant is regard-lng allotment of quarter at Old posf office
colony to the applicant instead of Palace compound wherein she
vfinds it difficult to occupy and stay there and accordingly
requested the authority to allow her to stay nearby the Head
plost office at Old post office colony which requestgd was kindly

considered by the authority and as such, when there are
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avallablevquarters in the Old phst ofﬂce colony why her claim
-' cqu'ldk not be. coﬁSidéred by the-: féspohdénts, if her case is
consldéred | reasonab|t7 and withou‘t' ~ any biasness and
arbitfariness against the appvlicant. So far the quéstion of
charging penal rentﬂvis concerned, tﬁe applfcant states that she
was originally allotted quartéf in the Old post office colony by
the compétent authority and thereafter she has been pccupying
the quarter on the strength of the order passeda:. by the Hon’ble

Tribunal and therefore, the que_stiorj_ of charging penal rent does

not arise.

4. That with regard' to the parawise- reply given by thé I

réspondents, the applicant humbly states as follows:

NOMS That with regard to thé statement made in pafaqraph 2 of
the written- statement, the applicant states that in paragraph
4(ili) of the applicatl&n filed by the applicant, she stated at‘)outvv
filing of representation dated 8 4.2002 before the Director of‘_
Postal Services, Manipur, Imphal requesting him for gllotting a -
type-II quarter in Old post offlce colony which was vacated by
one Shri Jiban Singh copy of which is annexed as Annexure-3 to
the _appllcant in O.A. No. 142[2003. In the said apphcatton. the -
applicant has clearly mentioned that the qﬁa,rter meant fdr Post

Master is lying vacant for a long time and it is learnt that the

Post Master is not in need of occupying the said quarter

"'“"i.mmedlately and accordingly she requested the authority to

consider her case on paymenf of admissible rent and also on.. . . - -

condition that she shall vacate the same immediately as soon as .
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required by the Post Master or for any purpose. Therefore, the

said'statement of the applicant in the representation itself has

-clearly indicated that the Post Master is not inclined to stay in

- the said quarter in the Old post office colony and accordingly

she prayed for allotting the same to her and in case it is
required by the P'o.s_t Master or for any purpose, she will vacate

the same. She also prayed that she may be allowed to occupy

| any other quarter in Old Post office colony and when such vacant

quarter was available she ought to have been allowed such
quarter ln the Old post office colony instead of allotting the -
same to the night guard to frustrate the claim of the c{%

Therefore, the, appll-cant does not admit that the statement made

- in paragraph 4(iii) as cohtradictory and misleading as alleged in

this paragraph of written statement by the respondlenté.‘

ii) That with régard to the statement made in paragraph 3,§f%

the written statement, the applicant reiterates and reaffirms her
équier statement made in paragraph 4(iv) of the Original
application and further states that considering her difficulties,

-the_ Director of Postal Services, Manipur, Imphal was pleased

' vide orderv-dated 11 »4 2002to allow the appticént to stay in the

quarter at the Old post office colony and still occupying the
same on the strength of the order passed by the Hon‘ble

Trlbunal._

(iti) That with regard to the sfatement made in paragraph 4 of

-the written statement, the applicant while reiterating -herr '

statement made in paragraph 4(v) of th_e Original application,
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further states that the plea of the respondents that the quarter
is belng eccnpied by the night guard of Divisional office is not at
all tenable In view of the fact that when the representation was
filed for allotment of quarter by the applicant on 31.5. 2002 the
quarter at present occupled by the night guard, was vacant and
the same was allotted to the nlght guard only on 27.5.2003 after
the order granting stay to the apphcant to continue occupatuon
in her Old post office colony’s quarter was passed by the- Hon'blev
Tribunal and a copy whereof was served on the respon-dent No. 5
on 23.5.2003 and accordingly ihe plea taken 'by the respondent
that there is no vacant qUarter in the Old post office colony is
only aftertheughts and the sald statement has been rn'ade only

for the purpose of the case.

(iv) That with regard to the statement made in paragraph 5 of
the written statement, the applicant relterates and reafﬂrms her
earller statement made in paragraph 4(vi)- of the Orlglnal

application and further states that the controversy in the casef

belng allotment of quarter in the Old post office colony to the -L

applicant, therefore, the allotment of newly constructed quarter } -

of Unit-6 type-IIl at the Pelace compound, Imphal has to be

decided by the Hon’ble Tribunal and as such, the applicant has

no comments to offer with regard to the sald statement at this

‘stage except stating th_at conslderlng her Qlfflcul_ties in staying at -

the Palace compound the authority was pleased to allow her to

stay in the Old post office colony’s quarter to which she is not

entitled and accordingly considerlng this aspect of the matter, -

the Hon’ble Tribuna! would be gracious enough to consld_er}?th_e__
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case of the applicant for allotting quarter in the Old post office

colony, as prayed for by the applicant.

(v) That with regard to the statement made in paragraph 6 of
the written statement, the applicant states that the p!ea of the
respondents that the request of the applicant could not be -
considered as there is no vacant quarter due to administrative
| reasorrs is not at all colrrectvand terrable in view of the fact that,
‘as stated hereinabove, to frustrate the cause of the applicant-,
the quarter has been aliotted to the night guard only on
27.5.2003 Immedratety after receipt of the order of the Hon'ble
Tribunal dated 23.5.2003 allowing the appllcant to continue her
present occupation in the Old post office colony Further, ‘the

appncant states that the quarter in question as by-post the

~applicant is In its occupation and the same Is not required to be -~ -

alilotted to other occupant like Shri M C. Das, Deputy -
Superintendent ef post offices, the veeme being not approprlate' :
quarter for person like the beppty Superintendent of Post offices
to stay and the sald plea has been taken by the respondent No.
5 only | to deprive the applicant from her present occupied
quarter. In this connection, the epplicant further states that
such injustice Is not only met out against the applicant but also
against her family n:en'rbers who are working In the sffide office

 since 1996. Such harassment ‘wes also carr:sed to the eider sfster |
of the applicant which compelled her elder eister to move the
Hon’ble Tribunal by ﬂllng : en application way back In 1996
- wheréin the Hon’ble Tribunal vlde order dated 31.10.96 was

pleased to keep in abeyance the illegal transfer order passed
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aqalnst her elder slster by the sald respondent to u&iﬁ; and |

punish her to fulﬂll his grudge

(vi) That wlth regard to the statement made in paragraph 7 of
the written- statement the appllcant states that as stated .
hereinabove, the respondent No. 3 tried to mislead the Hon‘ble -
Tribunai— by stating that the bye-post type-IV nu-arter of the Post
Master is type IV andv thus it was allotted to Shri MC Das, Deput}

Supdt. Of'nost offices. Howeirer, as stated above, it is reiterated -

that the quarter }n questlon ls type II and to substantlate the ‘ ', _

statement of the respondent No. 3, the Hon'ble Tribunal may

kindly be pleased to call for the rei'evant records like site plan, -

sketch map, cost of buﬂding and year of construction, type of

quarters etc. in order to arrive at a decision as to whether Athe , ‘_
sald quarter In question can be allotted to the Deputy Supdt. of
post offices, as claimed by the respondents. It ls.further stated
that the applicant is occupying the quarter on the strength ,o'f'
the order passed byl the Hon‘hte Tribunal-and as such, it is not.
correct to say that applicant has denled the Deputy Supdt. of

post ofﬂce from uslng the quarter, as stated in this paragraph.

(vii) That with regard to the statement made in paragraph 8 of - -~

the written statement, the applicant has nn comments to.offer.
However, it is fact th_at the processfof evictlon;and recovery nf e
penal rent has been stayed by the Hon‘ble Tribunal while -

disposlng of the earller applicatton filed by the appmcant_as weljl _‘

as while admitting the instant applrcation which is pending

before this Hon'ble Tribunal.
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the written statement; the applicant reiterates and reaffirms her i

earlier statements made in paragraph 4(iii) of the original
application and further states that the Post master's quarter

which is occupying at present by the applicant was allotted to

her by the competent authorlty conslderlng her difﬂculties along

wlth her sma" chlldren In attending ofﬂce and subsequently on

the strength of the order passed by the Hon’ble Tribunal and as

such the questlon of entltlement of the same by the appllcant ls

- (viit). That with regard to the _s;tatevmehtumade in paragraph 9 of R

e

not at all relevant at this stage It ts further stated that the said -

- quarter is not a sultablevquarterfor -use by the Deputy Supdt. of

post ofﬂces In any case, itis stated that the respondents have

not furnished any retevant documents to suhstantlate thelr clalm

that the quarter in question is a suitable one to be. allotted to

Shri MC Das, Deputy Supdt of post offices, as claimed by them "

in thls paragraphs

(ix} That with regard to the statement made in paragraph 10 of

the written statement, the applicant has no comments to offer.

(x) That the statement made in paragraph 11 of the written

statement are not at all correct and. accordingly the same are

denled hy the applicant. In ’th.lls connection, it may be stated

that, as stated hereinabove, the allotment of the quarter has -

only beeh made' after passlr_rg of the order by the Horr'ble

'l__‘ribunal- on 8.5.2003 which was furnished to the respondent No. -

5 on 23.5.2003 and on 27.5.2003 the same has been allotted to



12)

the night guard who has not submitted any application for

allotment of the said quarter. In this connection, it may further
~ be stated that there is aveMabIe quorter_foi' accomrnodatlon of
the night guard along with office bulldlng‘.i Secondly, in another
vata’nt quarter, the auth_orlties are dum'plng. old records In spite
of the fact that there are sufficlent rooms for keeping the officlal
records includlng the old records and therefore, only to deprlve

the eppllcent the respondent No S has allowed to allot one

quarter to the night guard -and the other in dumping -old office - -

,,,,,

records. Further, itis also not understood as to how a quarter o

has been e"ovred to the security personnet (nlght guard) inslde R

the family quarters which are meant for the officials which l_s';-_-_ e

most irregular when sufficient - accommodation are available

nearby the Old post office colony where security personnel are ..

resld-ln'g for-a long time. Therefore, the said fact has elearly

substantiated the claim of the appllcant that the respondents :

have tntentlona"y, to avoid allotment of quarter to the applicant
in the Old post office colony, adopted the said tricks by allotting

one of the vacant quarters to the night guard and the other by

keeping records and elsov to deprive the applicant and to show

that there is no vacant quarters vev.ailablelfor ailottlng_ _to-the o

applicant.

(xi) That with regard to the statement made in paragraph 12 of. .-

the written statement, the applicant, while reiterating and -

reaffirming her earlier stetenrents made in paragreoh 4(xm),,f. _
states that, as stated above, the quarter in nhleh Asheiie.residi.ng |

is a bye-post quarter having accommodation of type-II and-the -
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 allotment of the same to Shri MC Das, Deputy Supdt. of post

office itself is highly lrregu!er .‘f_',".d. ar:cordingly the proposal of

the restent No. 3 for imposing penal rent recovery, eviction

etc are nothlng but misuse of ofﬂclel powers wlth a motive to

penallze the appileent In thls connectlon, the appllcent further
stated that earlier she has never madereny commitment either to

the Chief Post Master Generei or to any other ofﬂclal regardlnq

the vacetion of the bye-post quarter unless an. altemetive .

accommodation is provided to her in the Old post office colony

itself. In this connection, the u_uestton ef evicting from the salid
quarter by the applicant does not arise at all at this stage as the

‘same was allotted to her by the competent authority and

considerlng her dlfficulties, the Hon'ble Tribunal has been»
p!eesed to ellow the eppllcant to continue in the sald quarter tm

- disposal of the application or until further orders of the Hon’ble -

. Trlbunat

(xii) That«' With regard to the statements made in parag_raphs 13,

14 and 15 of the written statement, the applicant has not.

comments to offer However, the applicant reiterates and

-reaffirms that it is not reasonable to say that the applicant is -

occupying the quarter on the ground of looking after her minor
chiidren whlchmls not to he a relevant ground for staying within
| the vacant euerter at present occupled by her and allotted to her
- by the competent authority as well as by the Hon’ble Tribunal

while passing the Interim order. Further, in this connection, the

applicant denies that no lonely lady staff was staying in the said -

quarters at Palace compound as the sald quarters were allotted
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to only male ofﬂclals and not to lady staff and the sald place_

being a isolated one, it is dlfﬂcult for the applicant to.keep her

Ieuns
small children in the sald quarter during office houses as there s
no other male members in her famlly to look after the said

children. It is also denled by the applicant that itis just one KM

from her duty point to the allotted quarter at Palace compound,

as claimed by the respondents.

(xiii) That with regard to the'atatelheat made in paragrap‘h 16 of

the wrltten statement, the appllcant states that the same are .

belng vapetltion of the statament made In paragraph 12 of the

- written statement and also in other paragraphs which have been

adequately dealt with the applicant In the foregoing paragraphs;_u_,__, o
and, therefore, the applicant relterates and reafﬂrms her earller. o

statements made in paragraphs 4(xiv) and 4(xix) of the appllcant-

and also other relevant statements made herein above.

(xiv) That with regard to the statement made in paragraph 17 of -

the written statement, the applicant has no comments. to offer.

(xv) That the statement made in patacraph 18 of the Y’,"“‘.tef.',ﬁ .
statement are not at all correct and tenable in view of the fact -

that the statement of the respondent No. 3 as regards allotment =~

of one bye-post Type-1I vacant quarter goes to show that the . -

statement made in paragraph- 6 of the written statement that - '

there was ne vacant quarter ln the 0ld post office colony for o

aliotment to the appllcant is vague, incorrect and contradictorya e

In this connection, it may be stated that the said quarter was;__

- [ S—
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_aliotted to the night guard only on 27.5.2003 when the Hon’ble . E
Tl_'llmnql pgsséd. the ;;ttetim ofder daféd__ 8.5.2003 allowing the
applicant- to stay In the quarter til disposal of the
representation. Further, the _reépéndent No. 3 has not clearly
stated thgt as to how-ahd wby they _allotted a small portion of
the vacant quarter to the ntght guard which is not admissible in
view of the fact that there are accommodatlons for the securlty
personnel along wlth side of the ofﬂce bulldlng In thls
connection, the applicant further states that if any Govt.

accommodatlon is allotted to _any Govt servant it should be av

complete unlt and not the part of it as the respondent No 3 has E
- done in the instant case,. Further, the allotment of the quarter to

_ the night guard after lssulnq of the interim order is lrregular and

the sold actlon is only to frustrate the cause of the appllcant In e

allotting a quarter in the Old post office colony. In this - -

connection, the applicant further states that _the night guard has
not -aﬁplled for any quarter and no form#l allotmeht order was
issued to him except allotting the same by the respondent No. 3
after getting the interim order passed by the Hon‘ble Tribunal,
whiéh allotment highly 'l.rre.guiar. and Iiable to be quashed. It is -
‘8lso denied that the night guard is ._allowved tolsta'y ln one "“6;
room due to administrative exigencies as his presence within the
post office campus Is necessary in odd houses which Is a part of
his service condition lnasr‘nuch.as it is a fact that presence of- |
security personnel In the office campus in odd hours is
nécesshry. Hoinévér, there lAs' sufflclént accoimmodatlon for him
| alohq the side ofAthe: office qh_arters from. where he can perfonh :

‘his duty In odd hours. The applicant further states that there are
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more than 12 security personnel ,performlng securlty duties for
vrhorn there _ore seporote ~aooom.roodotion. ln the ‘off'ice- campus.
However, how one Shri Thualzachin Paite, night guard of
Division office, who has separate accommodation for his ’stav.iﬁ-
the Divisonel offce can be allowed to stay In the Oid post office
colony where official staff are staying, as has been done in the -

instant case, which is hlghly illegal arbltrary and the said

oeﬂons are liable to be quashed

(xvi) That with regard to the statement made In paragraph 19
” . of‘ ttne V\'nrtt'ten st.otement,:‘_ the. .appiicant st_ates.‘ tha_t, the
respondent, while disposing of the representation, has misled
Athe Hon’ble Trlbunal by soylng that there is no vacant quarter in
the otd post office tolony and therefore, the same could not be.
allotted to her which is nothing but travesty of truth. In this -
connection, the applicant states thot out of the four avallable- ,

.quarter n the OId post ofﬂce colony, only one quarter le

quarter No. 1 is allowed to occupy by Smti. Th. Shyama Deviwho -

is working in the post office. However, the other quarters were
misused by the respondents by dumping old records and
provldl’ng acoommodat!orr to _s_ecu_rlty” personnel and again
allotting a small room of one of the vacant quarters to the night

guard which are not at all just!ﬂed as the same is lllegal and

I lrrenular, as no security personnel can be allovced to-stay ln the o

quarters meant for officers and;the _some has been done witha -~

,motlve to deprive the applicant from getting one of the avallable .

vacant quarters in the Old post ofﬂce colony and to qutify their- .

action before the Hon'ble Tribunal the respondent says that they-- -
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‘may substantiate the tact tl'rat there ls no vecant quarter S

, evailable in the Old post ofﬂce colony.

~ (xvlt) That with regard to the statement made in paregraph 20 of
the wrltten statement, belng repetltion of the earlier statements

made -in the written statement, the applicant relteretes her

st

,eerller statements mede in the forenoing paragraphs and elso '__. .

, further states that the stetement made .in thls paregraph of the_

- written statement are not at all correct and tenable. In this

connectlon, the eppllcent further states that she was allowed to

stay in the sald qunrter by the competent euthorlty as well as by

- passing interim order by the Hon'ble Tribunal considering her

rnfﬁculties in attending office keeping her small chlldren in the |

..Isoleted quarter at the Pelace compound and as such, questton

of evlt:tlon or recovery of penal rent does not arise at all at this -

vstage. Further, the appllcent states that the statemant to the

effect that her piee of not steylnc in the quarter of the Pelece '

| cornpound for having small children is absurd as many of staff

. having small children and other family members are staying in

- the Postal colony at Palace cort.pound where gshe has been

e_ccommodeted, ls,vrtot at correet;-and teneble in view of the fact

that no other female members of the staff were occupying the

quarter in the postal colony at the Palace compound. tn this

connection, the applicant reiterates that the quarters in the

postal eolerty-etfthe Palace com;pound are isolated one for which

_ ,the eppllcent ﬂnds It dlfﬂcult to keep her small children alone

vrhen she is away at her offlce, as there is no male person or

Ee——
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any  elder member to look after  them. .

{xviii) That with regard to the statement made in paragraph-21 oF -

the wrltten statement, _the appllcant stotes that the sald

statement are malnly repetmon of the statement whtch was

- made in para 11 of the written statement. In this connection, it

. moy be stated that the respondent has odmltted thet one quorter

i is allotted to one Menlpur rlﬂeman end other two are for l(eeplng -

- old - office records and materials. In this connection, the -~ -~ -

Aappllcant states that ln lmphal head office there are two |

' separate ofﬂce buildings anrl out of which one is newl)g
r:onstructed ‘with three stories building having sufficient space

for keeping office records and moterlals, both in the new as well

as ln the otd buudlng. The appucant further states that there are

separate record room in the old office building as well as in the
new buﬂding and therefore there in no point in using the other““

, quarter for keeplng old ofﬂce record overlooking the need and

- uelfote ‘of the staff for which the quarters vrere construeted.~-- :

Therefore, the statement made in this paragraph by the

respondent are not at all correct and tenabIe ond the same are

) ~-denied by the applicant. . -

(xix) ‘Thot with regard to the statements made In paragraphs 22

and 23 of the written statement, the applicant has no comments - - - -‘3«"'-_

to offer.

. (xx) That with regard to the statement made in paragraph 24 of .

the written statement, the applicant states that the applicentﬁfres

AN
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| been repeated /equestlng the eutuorlty to allot a querter ln thetr
| Old post office colony for which. she is entitied and she has not
prayed for giving her any quarter for which she is not entitled. -
Further, she was allo\ted to eccupy, the Post Vmaster's que»rter,
considerl»ng' txer dlfﬂcultjes~ l»n_ staying e!one .in the quarter at
Palace compound - along with her small children, by the
competent authorltv and wlthout ellottino any quarter ln the Old
post ofﬂce colony, the authority has tried to avoid the appucent
from allotting a quarter to her and also by imposing: penet rent
for vchlch she was compened to move thls Hon'ble Trlhuna! and
the Hon'ble Trlbunai was pleased to pass interlm order allowing
her to stay in the said quarter till disposal of-th.e ‘application.
Therefore, she is still willing an ready to vacate the said Post
masters quarter lmmedlately on allottlng her a querter in the

Old post office colony either by evicting the security personnel

from the famlly querter or by removing ofﬂclal records Wo},
there are sufﬂctent eccommodatlon ln the office bullding ltself |
for keeping records Further, in thls connection, the applicant -
states that the allotment olf one room to the night guard is also

| not adn.nisslblev , vrhlch 'hes been | Idone _llegally wlthout» any
application and to the knowledge of the. eppllcartt, the nlght
guard has been forcefully allowed to stay in the sald room by the
responrl'en_t No. S wlthout the intention of the night g;erd to stay
in the sald quarter. The applleant further denles the aliegations
that she has acted in the manner unbeeomlng a govt. servant in -
view of the fact that she has been allowed to stay In the said
quarter _l)z the competent authority earlier and subsequently on
the strength of the order passed by the Hon'ble Tribunal and she
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separate accommodatjon- lsﬂallpt'te'd to hgr in the Oid post off_ice

colony, as stated herein above, so that she may serve the Govt.

_ sincerely and dedicatedly wztth'.ou»t ‘any hindrance to hér family

: .llfe,. because the securtty of her ,smélﬂl:”éhtlld.re-rt Is .also.reﬁulred.to :

‘ _be looked: after by the authorlty in the interest of public servlce_ :
occupylng a publlc post.

5 T-hdt the applicant i'esbéctfui‘ly states that submits that she -

. of hef !onety llfe along wlth her small children, the respondent

has been trying to put her in difficulties even in the matter of - -

allottmq a quarter nearby the office in the Old post office colony

entitlement, the respondent has been tried to misled the Hon'ble

Tribunal by taking the pleaAquarters at Old post office colony are
not available which claim is rrlotfat all correct and tenable in view - -
‘of the. fact that the respondenf has allowed the security

personnel as well as one night guard to stay in the vacant

quarter meant for the staff and also by keeping a -quarter with

official records. Considering this aspect of the matter, | the

application and in the Interest of justlce allow the applicant to .

stay in the quarter in the Old post office colony, so that she mar i

perform her duties mo&t slncerely and diligently.

s still willing and ready to vacate the same as soon as a =

_has been made victlm of the clrcumstances and taking advantage L

. whlch can be easﬂy allotted to her and only to deprive her from:.

- getting a quarter in the Old post office colony according to her -

) Hon'ble Tribunal would be graclous enough to allow thls S

E]
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I, Smti, Th. Meena Devi, wife of Shri T. Prio

Kumar singh, by profession - Service, a resident of

.. Old - Postal colony; — Imphal, P.O. & P.5. Imphal,
- Manipur, aged about 30 years, do hereby verify that the
' contents of paragraphs 1, 2, % ancl 4() to 4(vi) avd
- (v“ Q o (X VD Onnd (X"V “9 : are true to my knowledge, those = -
- made In paragraphs 4 (1) o (3vi)

—— - being matters - of record are true

‘humble submissions made before this Hon'ble Tribunal that
- .1 have not suppressed any material fact.

Fh. meeho L ev)

we - to.my- information. derived therefrom and the rest are my L



